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INTRODUCTION 

I, the Chairman, Estimates Committee, having been authorised by the 
Committee to submit the Report on their behalf, present this Sixty-fifth 
Report on the Ministry of Agriculture (Department of Agriculture)-
Forestry. 

2. The Committee took evidence of the representatives of the Ministry 
of Agriculture 00 the 14th and 22nd December, 1973. The Committee 
wish to express their thanks to the Officers of the Ministry and the Secretary, 
National Commission on Agriculture for placing before them the material 
and information which they desired in connection with the examination of 
the subject and giving evidence before the Committee. 

3. The Report was considered and adopted by the Committee on tho 
23rd April, 1974. 

4. A summary of recommendations/conclusions contained in the Report 
is appended (Appendix V). 

5. A statement showing the analysis of recommendations/conclusioDJ 
contained in the Report is also appended to the Report (Appendix VI). 

NEW DELHI; 

April 26, 1974. 
V IIisak Ita 6,-1-8-"96~("-S-a-:-ka-) 
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&SPORT 

~aory 

The Estimates Committee, 1968-69 (Fourth Lok Sabba), examined the> 
subject of Forestry and presented their 76th Report on the erstwhile Minis" 
try of Food, Agriculture, Community Development and Cooperation (De-
partment of Ag.(iculture) -Foresty (hereinafter referred to as the "Original 
~eport") to the Lok Sabha on the 3rd April, 1969. This Report containeq; 
63 r~cQJD.IijeDdIl;tioDs in all. 

2. ,Government's replies to these recow~eQd.atio~s i~diCilting the action 
t~ken to implement the reco:nmendatio~ were examined and commented 
upon in the, 108th Report of the Committee (1969-70),'Fourth Lok Sabha 
Gn Action Taken by Government on the rec::ommendations contained in 
the Original Report (hereinafter referred to as the "Action Taken Report") 
which was presented to the Lok Sabha on the 14th April, 1970. Accord. 
ing to this Report, out of 63 recommendations contained in the Original 
Report 55 recommendations had bee·.l accepted by Government and the 
Committee did not desire to pursue 5 recommendations. The replies ot 
the Govern:nent in respect of two recommendations had not been accepted 
by the Committee. while the Committee had not received final reply in 
respect of one recommendation. 

3. The Action Taken Sub-Committee of the Estimates Committeo 
(1972-73) decided at their sitting held on the 17th June, 1972. to pursue 
with the Government inter alia the action taken by Government to imple-
ment certain recommendations contained in the 76th and 108th Reports of 
the Estimates CommIttee (Fourth Lok Sabha). As the Sub--Committee of 
the Estimates Committee (1972-73) could not complete examination of this 
subject, the Sub-Committee of the Estimates Committee (1973-74) at their 
sitting held on the 26th July, 1973 decided to continue further examination 
of the subject. 

4. The Estimates Committee (1973-74) took evidence of the representa-
tives of the Ministry o~ Agriculture on the t 4th and 22nd December, 1973. 

5. The various matters taken up by the Committee and recommendations 
of the Committee in this regard are dealt with in the subsequent para-
I,traphs. 

Meetings of Central Board of Forestry 

JnParagraph 2.26 of the 76th Report of the EstL'llates Committee 
(Fourth Lok Sabha) on the Ministry of Food Agriculture, Community 
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Development and Cooperation (Department of Agriculture)-Forestry, 
(hereinafter referred to as 'Original Report') the Committee had considered 
the association of Ministers in charge of forests in the States/Union Terri-
tories as Members of the Central Board of Forestry, which was responsible 
for the coordination and integration of policies for the development of 
forests-a State subject, an ideal arrangement. From the statistics furni-
shed to the Committee, it was observed that the meetings of the Central 
Board of Forestry were not being held regularly. The Committee had, 
.therefore, made the following recommendation:-

"The Co:nmittee find that the meetings of the Board are not being 
held regularly every year since 1959 as was ,decided by the 
Board. Against 9 meetings which should have been held since 
then, only 6 meetings have been held so far. The Committee 
are not convinced by the reasons advanced by the representa-
tive of the Ministry regarding the delays in holding the meetings 
of the Central Board of Forestry. They feel that the holding 
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(ill) XIII meeting of the Central Board of Forestry.-February 
1913. • 

The meetin~s of the Central Board of Forestry and its Standing 
CODlDllttee are normally held by rotation in the various States 
by voluntary invitations. At the XI meeing of the oard which 
was held at Bangalore in 1968, the representatives of the GC'v-
ernments of West Bengal and A~ldhra Pradesh extended invita-
tions for holding the XII meeting of the Board in their respec-
tive States. This meeting could not, however, take place either 
hI 'Andhra 'Pradesh or West Bengal becaus~ of continued 
uncertain conditions in those States; it had ultimately to be 
held in New Delhi in May, 1970. Since the invitation of the 
Government of Andhra Pradesh was outstanding, it was pro-
posed to hold the next meeting of the Central Board of Forestry 
at Hyderabad in January, 1972. The Government of Andhra 
Pradesh. however, informed that in view of the impending 
Assembly Elections, it would not be possible for the State 
Government to host the afore-menti<?ned meeting of the Board 
in January, 1972. But the State Government ultimately ex-
pressed ,their inability to hold this meeting at Hyderabad. The 
possibility of arranging this mee.ting was. therefore, explored 
with the Chief Conservator of Forests, West Bengal who had 
carlier extended an invitation to host the meeting of the 
Board. This also did not materialise. Thereafter an invitation 
was received from the Government of Uttar Pradesh for host-
ing the meeting of Board in December, 1972, in Lucknow. 
Since the Winter Session of Parliament was to last till the end 
of Dec('mber, 1972, the meeting was postponed to January, 
1973. Had this meeting been held at Hyderabad in January, 
1972, as planned, there would have been no delay. 

It will be thus observed that due to circumstances beyO'1ld the control 
of Government of India and in spite of its best efforts to hold 
these meetings in time, the XII and XIII meetings of the 
Central Board of Forestry got delayed. o, 

4. When asked to rlucidate the statement that 'the meetings of the 
Central Board of Forestry and its Standing Committee are normally held 
by rotation in the various States by voluntary invitations', the Secretary, 
Ministry of Agriculture during evidence informed the Committee as 
follows:--

"Originally, they used to meet once in two years. The Standing 
Committee of the Board hold one or two meetings in 1958 and 
resolved that in future the Board should meet annually and the 
Standing Committee should meet at least once in between the 
two meetings of the Board. The decision was made effective 
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from 1959 .... The Board had its next meeting in May, 1970. 
At that meeting, although it had been proved that t~is system 

of . depending on a~ jnvitati~n froxq the State. Government to, 
hold the next ~eetin& was somethin&, ~bic~ . .J1)ade the meetings 
uncertain, yet the meeting had to be held so;newhere or the 
other. The Government of India or the Minister of Agriculture,. 
who was the Chairman of the Board had been trying to go along 
with the wishes of the State Governments who desired that the 
meetings should be held in their respective States." 

He further stated:-

"We were not able to hold the meetings once in every year. Aport' 
from non~compJiance with. the wishes of the , Estj.mates Commit-
tee, it has also adversely affected our work and has held up deci-
sions or action on many important items. At this stage, I would 
submit that we will bring this to the notice of our Minister and 
press that, irrespective of there being an. invitation from any 
State or not, we should hold a meeting every year. If the 
arrangement oon be made to hold a meeting in the State Capi-
tals, well and good, otherwise, we should held it in Delhi." 

5. When during evidence it was pointed out to the Witness that the re-
commendation of the Committee even after its acceptance by Government, 
was not implemented and this had affected the working of the Department, 
the Secretary. Ministry of Agriculture admitted "it is most unfortunate ...• 
We are at fault". 

6. In reply to a question whether all the States were approached for 
holding the meeting of the Central Board of Fores~ry after its meeting in 
May, 1970, the Ministry of Agriculture have in a written note furnished to 
the Committee stated as follows:-

"After conclusion of the Board's meeting all the States Minister :lre 
addressed in the meeting hall itself on the subject of venue of 
the next meeting of the Board and offers so received are kept 
for consideration. At the meeting of the Board held at Banga-
lore in 1968 only the representatives of (he Governments of 
West Bengal and Andhra Pradesh extended invitations for 
holding the XII meeting of the Board. Since parliament was in 
Session in Febntary-May, 1970, it was 1)ot possible for Minis, 
ters in {his Ministry to leave Delhi and, therefore, the meeting 
took place in New Delhi in May, 1970, Since the offers of 
Andhra Pradesh and West Bengal had not been utilised for the 
meeting in 1970, the, question of holding the XII meeting in 
Andhra Pradesh w'as pursued but the State Government ex-
pressed their i·nubility to hold the meeting. A preliminary 

4 

from 1959 .... The Board had its next meeting in May, 1970. 
At that meeting, although it had been proved that t~is system 

of . depending on a~ jnvitati~n froxq the State. Government to, 
hold the next ~eetin& was somethin&, ~bic~ . .J1)ade the meetings 
uncertain, yet the meeting had to be held so;newhere or the 
other. The Government of India or the Minister of Agriculture,. 
who was the Chairman of the Board had been trying to go along 
with the wishes of the State Governments who desired that the 
meetings should be held in their respective States." 

He further stated:-

"We were not able to hold the meetings once in every year. Aport' 
from non~compJiance with. the wishes of the , Estj.mates Commit-
tee, it has also adversely affected our work and has held up deci-
sions or action on many important items. At this stage, I would 
submit that we will bring this to the notice of our Minister and 
press that, irrespective of there being an. invitation from any 
State or not, we should hold a meeting every year. If the 
arrangement oon be made to hold a meeting in the State Capi-
tals, well and good, otherwise, we should held it in Delhi." 

5. When during evidence it was pointed out to the Witness that the re-
commendation of the Committee even after its acceptance by Government, 
was not implemented and this had affected the working of the Department, 
the Secretary. Ministry of Agriculture admitted "it is most unfortunate ...• 
We are at fault". 

6. In reply to a question whether all the States were approached for 
holding the meeting of the Central Board of Fores~ry after its meeting in 
May, 1970, the Ministry of Agriculture have in a written note furnished to 
the Committee stated as follows:-

"After conclusion of the Board's meeting all the States Minister :lre 
addressed in the meeting hall itself on the subject of venue of 
the next meeting of the Board and offers so received are kept 
for consideration. At the meeting of the Board held at Banga-
lore in 1968 only the representatives of (he Governments of 
West Bengal and Andhra Pradesh extended invitations for 
holding the XII meeting of the Board. Since parliament was in 
Session in Febntary-May, 1970, it was 1)ot possible for Minis, 
ters in {his Ministry to leave Delhi and, therefore, the meeting 
took place in New Delhi in May, 1970, Since the offers of 
Andhra Pradesh and West Bengal had not been utilised for the 
meeting in 1970, the, question of holding the XII meeting in 
Andhra Pradesh w'as pursued but the State Government ex-
pressed their i·nubility to hold the meeting. A preliminary 



5 

enquiry was then made from the Chief Conservator afForests 
'West· Bengal, on' ~lephorie. Thereafter the Chief Conservato; 
of Forests, WestBert·gal,w-hilc bn tOllr' to New Dethi in the 
first week of September, 1972, 'Informed that the Minister of 
Forests, West Bengal·had conSented tbhost 'the Cent'raIBoa'rd 
of Forestry meeting. This was, "h(r~iiiever 'i1ot foltowed 'by"a 
formal communication by the' Govemme,nt of West Bengal. 
Meanwhile, the Forest MirHster. Ot&r': Pradesh' extended' in-
vitation for'holdihg df meeting in tbat State, 'whichfinitIly 
took place in early February, 1973". 

7. Government further informed the Committee that it was proposed to 
bold future meetings of the Central Board of Forestry once a year and those 

,of its Standing Committee in between two consequtivc meetings of the 
Board. With regard to the procedure to be adop\ed by .the <;:eJltral Gov-
ernment to ensure that the meetings of the Board and its Standing Com-

'mittee are lR'd regularly. the Ministry added: 

"The prol'edure of holding the meetings in the States volunteering to 
host th"m at the time indicated by them will continue. The 
Central Government will, bowever, ensure that the meetings are 

held at that time by pursuing the matter with the host State 
Government. The Estimates Committee's observations that the 
meetings should be held annually will be i:npressed on the host 
Governments and other members of the Board. In ease the 
host Governments are unahle to host these meetings for some 
reason or the other, they will be held in Delhi". 

8. TheCODlmittee are constrained to observe that In spite of Govem-
menrs acceptance of the Committee's recommendation In January, 1970 
that· the meetings of the Central Board of Forestry should· be held regularly 
every year, the Board's meeting after May, 1970 WRS hcild &n February, 1'73 
i.c. after a lapse of about 3 years. The Committee's specific recommenda-
tion that the meetings of the Board sh01Jld not be dependeilt on the conveni-
ence of a particular State Government was riot ("noweel in practice and on 
one plea or the other the holding of the Board's aieetlng was postponed. 

9. l'he Committee heed hardly point out that onCe the· recbn.mendations 
-of the Committee have been accepted by Government, they should be imple-
mented. The Committee regret tbat the non-holding of the moetings of tbe 
Central BoarCi of Forestry adnoany, which Is Sflited 'to be blghestpblley 
t'ccommending body of Govemment, after 'GttverflmentJ!J acceptance of 
Committee's recommendation in this regard in early 1970, has also .dnne-
Iy allee ted the work and has held up declslon.4i or actton on lIIany Importallf 
items. -

5 

enquiry was then made from the Chief Conservator afForests 
'West· Bengal, on' ~lephorie. Thereafter the Chief Conservato; 
of Forests, WestBert·gal,w-hilc bn tOllr' to New Dethi in the 
first week of September, 1972, 'Informed that the Minister of 
Forests, West Bengal·had conSented tbhost 'the Cent'raIBoa'rd 
of Forestry meeting. This was, "h(r~iiiever 'i1ot foltowed 'by"a 
formal communication by the' Govemme,nt of West Bengal. 
Meanwhile, the Forest MirHster. Ot&r': Pradesh' extended' in-
vitation for'holdihg df meeting in tbat State, 'whichfinitIly 
took place in early February, 1973". 

7. Government further informed the Committee that it was proposed to 
bold future meetings of the Central Board of Forestry once a year and those 

,of its Standing Committee in between two consequtivc meetings of the 
Board. With regard to the procedure to be adop\ed by .the <;:eJltral Gov-
ernment to ensure that the meetings of the Board and its Standing Com-

'mittee are lR'd regularly. the Ministry added: 

"The prol'edure of holding the meetings in the States volunteering to 
host th"m at the time indicated by them will continue. The 
Central Government will, bowever, ensure that the meetings are 

held at that time by pursuing the matter with the host State 
Government. The Estimates Committee's observations that the 
meetings should be held annually will be i:npressed on the host 
Governments and other members of the Board. In ease the 
host Governments are unahle to host these meetings for some 
reason or the other, they will be held in Delhi". 

8. TheCODlmittee are constrained to observe that In spite of Govem-
menrs acceptance of the Committee's recommendation In January, 1970 
that· the meetings of the Central Board of Forestry should· be held regularly 
every year, the Board's meeting after May, 1970 WRS hcild &n February, 1'73 
i.c. after a lapse of about 3 years. The Committee's specific recommenda-
tion that the meetings of the Board sh01Jld not be dependeilt on the conveni-
ence of a particular State Government was riot ("noweel in practice and on 
one plea or the other the holding of the Board's aieetlng was postponed. 

9. l'he Committee heed hardly point out that onCe the· recbn.mendations 
-of the Committee have been accepted by Government, they should be imple-
mented. The Committee regret tbat the non-holding of the moetings of tbe 
Central BoarCi of Forestry adnoany, which Is Sflited 'to be blghestpblley 
t'ccommending body of Govemment, after 'GttverflmentJ!J acceptance of 
Committee's recommendation in this regard in early 1970, has also .dnne-
Iy allee ted the work and has held up declslon.4i or actton on lIIany Importallf 
items. -



6 

10. The CommiUee reiterate daeir ealliel' l'e(ommendatJon made in AprO, 
I'" and hope that the .. urauce DOW given to the Committee that future 
ateetings of the Central Board of Forestry will be beld once a year and those 
of Its StandiDI Committee in between two cODsequtive meedllp of tbe Board 
wm be implemented in practice. They would again u~ that sufficient ad-
vlUlCe action should be taken hy the Standing Committee of tbe Board aad 
tile Ministry to ensure that the meetings of the Board are held regularly by 
tile host Statt' Governments and In case of their inability to host thNe meet. 
"p, tbey may be held in Delhi, as assured to the Committee. 

Central Forestry Commission 

11. In Paragra'ph 2.40 of the Origind Report, the Estimates Committee 
had made the following recommendation:-

"The Committee regret that the Commission has not made much 
headway in the fulfilment of the variolls functions which have 
been assigned to it. It has not held its meetings quarterly as 
scheduled. Since the setting up of the Commission in 1965, it 
has held only three meetings so far, in addition to the four re-
gional meetings. This itself indicates the unsatisfactory wo{k-
ing of the Commission. Further, no review of the working of 
the Commission after two years of its constitution, has been 
made as recommenoed by the Central Bo·ard of Forestry. The 
Committee recommend that a comprehensive review of the work-
ing of the Commission would be made without any furthc( de-
lay by a Review Committee, consisting of a few serving and 
retired technical rersonncl. The review should inter alia cover 

a body, thc organisational set up bcst suited for the purpo6C o( 
speedy and efficient execution of these functions, avoidance 
over-lapping with other organisations etc. In this context, the 
Committee would suggest that the feasibility of entrusting func-
tions such as pooling and dissemination of technical information 
on forestry and carrying out market ,tudies on timber and other 
forest products to the Forest Research Institute and Colleges, 
Dehra Dun, where work of similar nature is already being donc, 
may also be examined by the Review Committce." 

12. Government in their reply dated 3rd J anu:.uy, 1970, included in the 
Action Taken Report had informed the Committee as follows:-

"The Central Forestry Commission was constituted in Augu!;t, t 965. 
However, the Secretary, Central Forestry Commission was ap-
pointed in January, 1966 wheTeas the supporting staff, viz., 
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technical assistant was in position only in February, 1967. Since 
a new office had to be started, with no basic technical material 
to work with, quite some time had to be devoted Lo building 
up the necessary material and organise the office. Soon after 
organisation, the Commission engaged itself ill tbe collection 
and colation of basic forestry statistics which arc considered of 
lOme importance in enabling the Commission to discharge the 
functions assigned to it. 

The Commission held 7 meetings in all including 4 Regional meet~ 
ings upto October, 1968 and published statistical bulletins and 
technical notet. 

Considering the teething troubles, the Commission had to go through, 
in establishing El new office and collecting necessary basic mate-
rial; it may be stated that it did not do too badly. 

In view of the initial difficulties, the Commission started· functioning 
for all practical purposes only in 1967. The review of the work-
ing of the Commission is. therefore, being taken up now. During-
the course of the review, the feasibility of entrusting functions 
such as pooling and dissemination of technical information on 
forestry and carryi'ng out marketing studies on timber and other 
forest products, to the Forest Research Institute and Colleges, 
Dehra Dun would be examined. The proposed review would, 
inter alia, caver matters like functions to be assigned to the 
Commission, the or~ nisational set-up best suited for the pur-
pose of speedy and efticient execution of those functions, avoid-

ance of over-lapping with other organisations etc., as desired 
by the Committee." 

13. Asked to state the result of the review of the working of the Central 
Forestry Commission which was proposed to be undertaken in January .. 
1910, Government in a written note furnished to the Committee on 12th 
October, 1973,-had stated tha.t as a first stage of the review of the working 
of the Central Forestry Commission, a detailed questionnaire as to its func-
tions was circulated to the Heads of State Forest Departments to elicit their 
views. The States conveyed their views in the matter which were communi-
cated to the National Commission on Agriculture who in the meantime 
had appointed a Study Group on 'Forest Policy, Law and Administration' 
to undertake a study regarding the organisational pattern at the National 
and State levels. On receipt of the National Commission on Agriculture'. 
Report regarding "Forest Policy, Law and Administration", the Government 
"ould examine the same. 
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14. On enquiry as to whether any Review Committee to review tile 
wotlcfug or the Forestry Commission was appointed, the' SeCretary, Ministry 
of Agricuhure,informed the Committee durinS evidence as follows:-

"AI a preparation for the constitution of the R.eview Co~mittce and 
its terms of reference they sent a questionnaire to the Chief 
Conservators of all the States aDd got the information. It took 
sometime to get the information fromaTIihe States. They suc· 
ceeded in doing this and ultimately drafted the exact points to 
be referred to the Review Committee. They did not, however, 
set up the Review Committee. The N ational Commissio~ on 
Agriculture had in the meantime been set up in April, 1971 and 
one of the terms of reference to ,tha,t was forest policy, law 
and administration also, to go into which they sel up a study 
group ............ We are still awaiting report from the Na-
tional Commission on Agriculture. That i.; the factuul position. 
J agree that the report has been considerably dclayed ...... As 
I submitted, we plead guilty of not having constituting a Review 
Committee because by the time all this preparatory work had 
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after the presentation of the Estimates Committee's Report-
one on 18-1-1972 and the other OR 15-7-1972; 

The Commission had earlier decided to hold Regional Meetings. 
Accordingly 6 RegwBal Meetings were held on the dates as 
below: 

(1) February, 1970 
(2) October, 1970 
(3) November, 1910 
(4) December, 1970 
(5) November, 1972 
(6) August, 1973 .. ' 

17. The Committee note that: 

(i) It was in Dec:ember, 1963. .hat tile Central Boai'd of Forestry 
made the rec:onunendafion that tbe Forestry Commis~on wID 
be a teclinical Sub-ColDIDiUee servicing the Central Board of 
.l<'orestry.. It "as also dedeled that tbe wbole questlQD .,., 
'e reviewed alter the CGlDnUssion has fu .. ttionfnl for two 
years. 

(Ii) Tbe Central Forestry CollllDlalon was set up by the Resolution 
of the Govenunent 01 badia dated 15-1-1965. 

(iii) The Central Forestry Conmdssion was (!onstituted In AftIIJIf. 
1965, while the SeeliltfafY oJ __ Co._ioa wu appointe. 
in January, 1966 aad the supportbag std viz. Technic:al 
A.9sisa.nt was iD position only in Jj'ebr~. 1967. 

18. The Committee are distressed to note that inspite of Committee'. 
""commeDdation and Government's acceptance of the same at the actio-. 
taken stage in euly 1970 that a compre"Hslve review of tM workiAl of 
the CommissioD sbould be IIJ8de widaolP .... , fUllldtet" dttl.y 'y a Review 
Com~, Government cUd not set up ... ~ a.view Co ... ~ee for ... 
purpose. The Committee feel that abe review Qi .. woril.i" of the Cona-
mission which sbou14 have been completed, in 1947 Ifccordiag to Central 
Board of Forestry's recOIIUIlendatiou or ia 1969, as acc:ordiaa to Go"e ..... 
ment's own admission the CORlD)ission started functioaiog in 1967 for • 
practical purposes, or in 1972 ac(or~ &0 G8veIID • .,fs lHl4ertakina to 
the Committee in 1970, has been unduly delayed. This matter will no" ·'e eumilled oa receipt of the Report of the Nad8nal C~missioa 011 

Agriculture OR "Forest Policy. Law and Admialstration" which is expect-
oed to be received by Government towards the end of 1974. This is yet 
'590 LS-2. 
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another instance where a recoDlllleadation of the Committee accepted by' 
Government in 1970, has not yet been implemented. 

19. The Ceatral Forestry Commission is scheduled to. meet quarterly' 
and the Committee in their Report presented in early 1969 had expressed· 
dis-satisfaction regarding the number 01 meetinp it had held after its· 
constitution. The Committee are concerned to note that after the pre-
sentation of their Action Taken Report in April, 1970, tbe Commission 80 
far had met twice and that too in the year 1972 only. In the year 1971 
neitber the Commission nor the Regional meetin~ of the Commission wsa 
held. This indicates the unsatisfactory working of the Commission. 

20. The Committee reiterate their earlier recommendation and urge 
that the review of the functioning of the Central Forestry CommissioD 
should be expedited. 

(i) Increasing the Forest Area in the country 

21. One of the major objectives of the National Forest Policy. 1952 
was that the country as a whole should aim at maintaining one third of its 
total land area under forests. The Estimates Committee in Para 3.4 of 
their Original Report had regretted that since the adoption of the National 
Forest Policy Resolution in 1952, the total addition to forest area in the 
country ,till 1966-67 i.e. over a period of 15 years had been of about 2 mil-
lion hectares, registering an increase of only .6 per cent in the forest area. 
The proportion of the forest area to the total land area in the country 
lagged far behind the tar!!et of 33.1/3 per cent set in the National Forest 
Policy Resolution. The Committee considered the progress in increasing' 
the forest area in the country as far from satisfactory and urged that 
effective steps should be taken by the Central Board of Forestry to in-
crease the forest area in the various States where possibilities therefor 
existed. 

22. Government in their reply daeed 3rd January, 1970, included in' 
the Actio nTaken Report stated that the recommendations of the Com-
mittee had been forwarded to all the State Governments Union Territories 
for examination and implementation and that the progress would be re-
viewed at the next meeting of the Central Board of Forestry. Comment-
ing on the reply of the Government, the Committee desired that the re-
sults of the review of the next meeting of the Central Board of Forestry 
might be intimated to them for their information. 

23. In reply to the Estimates Committee's enquiry about the resu1ts! 
of the review of the next meeting of the Central Board of Forestry the 
Ministry of Agriculture in a written note furnishe~ to .the Co~mittee on-
22-11-1972 had stated that in the absence of detailed mformahon for alL 
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the States, the item could Dot be placed before the last meeting of the 
Central Board of Forestry. In the further information supplied to the 
Committee on 184-1973, it was stated that this item was Dot placed be-
fOt'e the Board's meeting iD May, 1970, but was placed before the 
Board at their meeting held in February, 1973, which was recom-
mended that "considering the importance of increasing the forest area in 
the country and considering the act that this issue is of such a nature as 
requires the attention of the Chief Ministers of the States, the Board re-
commended that this issue be taken up at the level of National Develop-
ment Council". 

24. Asked to state the latest position regarding implementation of the 
Committee's recommendation, Government in their reply furnished to the 
Committee on 12-10-1973, stated as follows:-

"A statement showing the area under forest as on lst April, 1971 
is given in Appendix I. In view of lot of changes in land 
ownerships, prospects of increasing forest areas in various 
S~ates are small particularly in such of them where there is 
heavy p'ressure of population or where the agriculture is very 
well developed. It is felt that if further shrinkage does not 
take place, it would be the first achievement but shrinkage 
continues to take place as forest land happens to be practically 
the only land directly under the possession of State Govern-
ments and as such readily available far any user. It is also 
known that in many States large chunks of waste lands are 
lying with either State Governments directly thrcugh Zamin-
dari Abolition or under private ownership within their pC'I'sonal 
land ceiling. The Central Board of Forestry at its meeting in 
February, 1973 recommended that 'considering the importance 
of increasing the forest area in the country and considering the 
fact that this issue is of such a nature as requires the atten-
tion of the Chief Ministers of the States, the issue be taken up 
at the level of the National Development Council.' Accord-
ingly the Planning Commission was addressed to place this 
issue before the next meeting of the National Development 
Council for their decision. The Ministry of Agriculture are 
also considering placing a proposal before the National Deve-
lopment Council that any time any forest land is taken out of 
its use for any purpose whatsoever must be compensated with 

. in kind anywhere else or in cash, the cash not merging in the 
revenue account but ramaining in a block fund to !)uy land 
under private ownership through acquisition." 

25. Asked to indiCate the efforts made to increase the forest area in 
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the country. the Secretary. Ministry of Agriculture, during evidence in-
formed the Committee as follows:-

"On receipt of the 76th Report of the Estimates Committee of 
Parliament, this recommendation was circulated to the States! 
Union Territories with a request to furnish the information re-
garding the phased programme undertaken or proposed to be 
undertaken for increasing the area under forest. The replies 
received from the States/Union Territories ace as foIlows:-

Bihar.-The demand for land is great and the difficulty is being 
experienced in holding on to the existing forest bounda-
ries. 

Himachal Pradesh.-Requested for funds from the Centre for 
afforestation of wastelands. 

Goa.-The phased programme of afforestation of wasteland is 
not possible at this stage as the survey of wasteland is yet 
to take place. 

Gujarat.-From 1960-69 about 37,000 hectares of forest de-
forested for various irrigation projects and rehabilitation. 
As against the above, only 18,767 hectares of wasteland 
has been transferred to the Forest Department for bringing 
it under forest. 

Kerala.-There is no possibility for extending the forest area 
in the State. 

Karnataka.-A phased programme of afforestation has been 
undertaken in the 4th Plan. 

Maharashtra.-In view of the population expansion and con-
sequent land hunger, it is not possible to retrieve land 
allotted already to alternate uses. 

Nagaland.-It is difficult to say categorically regarding the ex-
tent of wasteland available for afforestation purposes. 

Tripura.-No wasteland has yet been transferred to the Forest 
Departlllent for afforestation in view of the above., nO 
phased programme for the afforestation of wasteland could 
be made. 
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Tamil Nadu.--Th~e is no scope for Forestry Department to 

bring any further land under Forest. 

Uttar Pradesh.-It is h81dly possible to take effective steps to 
increase the forest areas. 

West Bengal.-The State Government has taken a decision in 
1968 fOr the transfer of Khamabal and waste land which 
are not fit for agriculture to the Forest Department. 

Andhra Pradesh. Assam. Haryana, Jammu and Kashmir, Madhya Pra-
desh, Orissa, Punjab and Rajasthan have not replied yet. 

The Planning Commission addressed a letter to all the Chief Ministers 
00 29th August 1971 emphasising impOrtance of increasing the area under 
forests as recommended by the Estimates Committee." 

He added: 

"In order to augment the forest areas in the States, the Centre has 
proposed a time bound programme for a period of five years, 
under the 5th Plan for afforestation of wastelands. Panchayat 
lands, and village commons as a Centtral Sector Scheme, with 
100 per cent grant. The outlay envisaged for this purpose i~ 

Rs. 800 lakhs." 
26. Asked to state the measures proposed to be taken to augment the 

forest area the representative of the Ministry during evidance stated:-

"There are about three to four things that we can do, most of which 
we are doing or, at any rate. arc trying to do. One is that the 
areas which are described as forest areas in the records and are 
under the control of the Forest Department are not all wooded 
areas. There is a great deal of scope fOr the planting of trees 
within the areas that figure in the statistics as forest areas but 
actually do not have trees on them. That can be taken care 
of by an accurate survey of the existing pattern of land use in 
areas described as forest areas and monitoring the impIementa-

, tion of the plans for increasing plantations in the forest, areas. 
The second front on which we are making an attack is. when 
for any mUlti-purpose river valley project or an industrial pro-

f' jeet or township, a forest area is disforested. In this regard. 
the National Development Council has endorsed our proposal 
that "no forest areas be deforested in future fOr extension of 
aQriculture and to compensate the forest areas already lost, 
efforts should be made to afforest equivalent area out of the 
wasteland in different States". The last but perhaps the most 
important sector of attack is the 'social forestry'; that is to SllY, 
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afforestation of waste Panchayat lands, the village commoDl 
and encouraging farmers to grow trees as shelter belts to act 
as wind-breaks for the· cultivated areas, which will give them 
timber, some green manure and will also protect crops f.rom the 
vagaries of the weather. So, these are the ways in which we 
can prevent further deterioration of the situation which has 
already reached a very bad stage." 

27. Attention in this connection is also invited to the information con-
tained in the Note on 'Some Aspects of Forest Policy' prepared by the 
Planning Commission and placed before the National Development Coun-
cil on 8/9th December, 1973. Relevant extracts are reproduced t>elow:-

"Although the pace of forest development has been accelerated in 
recent years, it continues to be very insufficient .... Against 
the total forest area of 75 million hectares, plantations have 
been raised over an area of about 1.5 million hectares from the 
beginning of organised management upto 1968-69, while such 
plantations raised during the Fourth Plan are about 0.6 million 
hectares. Judging from the national and international stan-
dards, the forest area in our country is substantially sub-normal. 
As compared to the population, we have 2 per cent of the world 
forest area with 15 per cent of world population. Per capita 
forest area is 0.15 hectares. India has also 11.3 per cent of 
world's area under agricultural crops; being 0.32 hectares as 
compared to the world average of 0.41 per hectare. The posi-
tion with respect to forest area is thus extremely unsatis-
factory." 

28. The Committee desired to know the details of the time-bound pro-
gramme for 5 years prepared by the Centre for augmentation of forest area 
in the States. Government in a written note furnished to the Committee 
on 17th January 1974, stated that an amount of Rs. 8 crores has been pro-
posed in the Central Sector under the Fifth Five Year Plan for augment-
ing the existing forest area by afforesting 80,000 hactares of Government 
waste lands, Panchayat lands and village commons. 

(ii) Percentage of Forest Area in each State/Union Tl'rritory 

29. The National Forest Policy Resolution of 1952 proposed that the 
area under forests be raised steadily to 33 per cent of the total a.rea, the 
proportion to be aimed at being 60 per cent in the hilly region and 20 per 
cent in the plains. In this regard, the Estimates Committee in Para 3.12 
of their Original Report had made the following recommendation:-

"From the statistics of the area under forests in the various States r 
Union Territories, it is evident that the forest area is below 4 

... ~. 14 

afforestation of waste Panchayat lands, the village commoDl 
and encouraging farmers to grow trees as shelter belts to act 
as wind-breaks for the· cultivated areas, which will give them 
timber, some green manure and will also protect crops f.rom the 
vagaries of the weather. So, these are the ways in which we 
can prevent further deterioration of the situation which has 
already reached a very bad stage." 

27. Attention in this connection is also invited to the information con-
tained in the Note on 'Some Aspects of Forest Policy' prepared by the 
Planning Commission and placed before the National Development Coun-
cil on 8/9th December, 1973. Relevant extracts are reproduced t>elow:-

"Although the pace of forest development has been accelerated in 
recent years, it continues to be very insufficient .... Against 
the total forest area of 75 million hectares, plantations have 
been raised over an area of about 1.5 million hectares from the 
beginning of organised management upto 1968-69, while such 
plantations raised during the Fourth Plan are about 0.6 million 
hectares. Judging from the national and international stan-
dards, the forest area in our country is substantially sub-normal. 
As compared to the population, we have 2 per cent of the world 
forest area with 15 per cent of world population. Per capita 
forest area is 0.15 hectares. India has also 11.3 per cent of 
world's area under agricultural crops; being 0.32 hectares as 
compared to the world average of 0.41 per hectare. The posi-
tion with respect to forest area is thus extremely unsatis-
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28. The Committee desired to know the details of the time-bound pro-
gramme for 5 years prepared by the Centre for augmentation of forest area 
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on 17th January 1974, stated that an amount of Rs. 8 crores has been pro-
posed in the Central Sector under the Fifth Five Year Plan for augment-
ing the existing forest area by afforesting 80,000 hactares of Government 
waste lands, Panchayat lands and village commons. 
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proportion to be aimed at being 60 per cent in the hilly region and 20 per 
cent in the plains. In this regard, the Estimates Committee in Para 3.12 
of their Original Report had made the following recommendation:-

"From the statistics of the area under forests in the various States r 
Union Territories, it is evident that the forest area is below 4 
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per cent of the total land area in Haryana and Punjab ad 
below 10 per cent in Delhi and Jammu and Kashmir. The 
position in Gujarat, Rajasthan and West Bengal is also far from 
satisfactory. The Committee realise that there may not be 
equal scope for extension of the forest areas in all regions and 
States. It is, therefore. very essential that the proportion of 
area that ought to be under forests in each State/Union TerrI-
tories should be clearly indicated. It is regrettable that this 
has not been done so far although in the First Five Year Plan 
the Central Board of Forestry was made specifically responsible 
for this work. The Committee strongly recommend that the 
Central Board of Forestry should take urgent measures in this 
behalf and try to complete the work by a specified time. The 
Committee have no doubt that this will greatly help in extend-
ing the forest area in the various States/Union Territories." 

30. Government in their reply dated 3rd January, 1970 included in the 
.Action Taken Report had stated that the recommendation had been noted 
,ior necessary compliance. The matter would be placed before the next 
.meeting of the Central Board of Forestry and suitable recommendation 
sought for i~ consultation with the State Governments. 

31. In reply to the Committee's enquiry about the final action taken 
in the matter, Government in a written note informed ttfc Committee on 
22nd November 1972 that the recommendation of the Estimates Com-
mittee could not be taken up in the last meeting of the Central Board of 
Forestry and would be placed before the Board at its next meeting and 
comments thereof would be intimated to the Estimates Committee, there-
.after. In the further information supplied to the Committee on 18th April 
1973, the Ministry of Agriculture stated: 

"Before placing this recommendation for consideration of the Cen-
tral Board of Forestry at its meeting held in May, 1970, it was 
considered desirable that the information in respect of waste-
land in compact blocks of 20 hectare or more which would 
be suitable for afforestation might be collected in order to 
enable the Central Board of Forestry to make a specific reCOJll-
mendation. As such. it could not be placed before the Cen-
tral Board of Forestry Meeting till May, 1970. Unfortunate-
ly, the response to the questionnaire soliciting the information 
has been very poor, particularly because such infornntion was 
not available with the States and Union Territories in the 
absence of wasteland utilisation survey with a view to deter-
mining tne area that would be suitable for afforestation. This 
position was submitted for the consideration of the Central 
Board of Forestry at its meeting held in February, 1973 when 
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it was decided that the· Repott of National Commission on. 
Agriculture on Social Forestry which would contain specific 
recommendations in respect of afforestation of wastelands be 
awaited." 

32. On a further enquiry, Government in a written reply furnished to 
the Committee on 12th October 1973, stated that the Interim Report 
of the National Commission on Agriculture on 'Social Forestry', had since 
been presented to the Ministry in August, 1973. After review the subject 
would be placed before the Central Board of Forestry. 

33. While replying dwing evidence about the progress made in imple-
menting the Committee's recommendation and the details of the time-bound 
programme, if any, d"awn up in this regard, the Secretary, Ministry of 
Agriculture, observed:-

"The very fact that this was included in the First Five Year Plan 
and it was left to the Estimates Committee in their l08th Re-
port to draw attention to it shows that the Forest Wing of 
the Agriculture Ministry and the Forest .Dep3.Ttment of the 
State Governments found it very difficult to perform their tasks. 
The main problem, every time when this question was raised, 
was that whatever the percentage of forest area was in each 
State, there appears to be no way of increasing that percentage 
and if a percentage was fixed, then, the areas that had more 
than that percentage under forest would proceed to deforest 
that while areas which are well below that standard, would not 
be able to go forward very much." 

34. Drawing the attention of the witnesses to the progress made by the 
States of Punjab and Haryana in planting trees, the Committee desired 
to know why it was not possible for other States to foHow the same. The 
representative of the Ministry informed the Committee:-

"We quite agree that this is possible. Punjab and Haryana had 
taken the initiative in thill ~atter. May be. one of the reasons 
is that they had practically no other forest area. In other States, 
the staff of the For~t Departments were put primarily in the 
forest areas. That is why, in the 5th Plan, we have taken up' 
proposals to have Forest Extension Officers to deal with Social 
Forestry and look to these cases." 

35. In a subsequent written note submitted to the Committee im this 
regard on t 7th January. 1974, the Ministry of Agriculture stated:-

"The 1 st Five Year Plan Document indicated that a planned ext en· 
sian of regular forests would be subject to the availability of' 
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adequate waste areas and the demands made thereon for agrl-· 
cultural expansion to meet the needs of the ever increaaing 
populations. We suggest that an immediate reconnaissance sur-
vey be made of waste land with a view to evolving a system of 
balanced and complementary land use. The recom:nendation 

contained in the 1st Five Year Plan regarding ·the fixation of the 
proportion of forest area in each State/Union Territory is re-
quired to be viewed from the preamble contained in the Plan 
Document as indicated above. Unfortunately, no survey hal, 
been undertaken so far as to how much waste land would be 

available in every State and what proportion of the available 
waste land would· be suitable for raising plantations. However 
under the 5th Five Year Plan a scheme for the survey of waste 
land has been included under the Social Forestry programmes. 
In the course of time, therefore, the availability of land Slate-
wise to augment the existing forest areas would be known where. 
after it ~ay be possible to fix up a proportion of the area that 
could be put under forests. In this context, it may be stated 
that fixation of a percentage State-wise has the danger of de-
forestation for agricultural and other purpose where the percent-
age of the forest area is higher than the prescribed one. How-
ever, such a measure would reduce the overall national percent-
age which is already below normal." 

36. With regard to the details of the time bound programme drawn up 
in this regard, it was stated: 

"In view of the facts detailed above,. no State/Union Territory has 
been able to draw up a time-bound programme. In the Fifth 
Five Year Plan, however, Rs. 800 lakhs have been proposed 
under the Central Sector for raising trees on waste lands; Pan-
chayat lands and village commons." 

37. In reply to the Committee's query about the prospects of imple-
menting the National Forest Policy Resolution prescribing the percentage of 
forest area of total land area to 60 in mountainous tracks and 20 in the 
plain regions the Ministry of Agriculture have in another note furnished to 
the Co:nmittee on 17th January, 1974, stated as follows: 

"On account of the acute land hunger resulting from increasing 
population, extension of agriculture, construction of Hydel Pro-

jects, etc., the prospects of increasing the forest area so as to 
reach the percentages prescribed in the National Forest Policy 
are not bright. The prospect would be clearly revised after 
knowing the degree of acceptance of proposal to compensate 
loss by transfer of waste land and after completion of survey of· 
wasteland to be initiated in Fifth Plan."· 
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(iii) DeforestatioD 

38. In paragraph 3.41 of the Original Report, the Estimates Com-
~'mittee had made the following recomm(ndation regarding deforestation: 

"The Committee regret to note that an area of about 11 lakh heatares 
under forests has been lost since 1951 for cultivation and other 
development projects, etc., in the country. No attempts have 
simultaneously been made to bring an equivalent area under 
forests as stipulated in the First Plan and recommended from 
time to time by the Central Board of Forestry. It appears that 

the data furnished to the Committee is also incomplete. The 
Committee feel very much concerned over these continuous in-

roads into the forest area which is already below the required 
proportion laid down in the National Forest Policy. In their 
opinion, if the trend is allowed to continue unchecked, the situa-
tion may assume alarming proportions particularly in States 
having a small forest area. The Committee therefore strongly 

recommend that Government should immediately pay serious 
attention to this problem and take alternative measur~ to en-
sure that simultaneous steps arc taken to afforest suitable areas 
equal to those which have to be deforested on account of the 

implementation of plan projects etc. The Committee suggest 
that besides exploring other avenues, this matter may be consi-
dered by the National Development Council which is an ap-
propriale forum for taking decisicn on such important matters." 

39. Government in their reply dated 3rd January, 1970 included in the 
Action taken Report had stated that the matter was being considered in 

. a1:nost every meeting of the Central Board of Forestry since 1953. The 
. position had been explained to the Planning Commission and the Commission 

had been requested to bring up the issue before the National Development 
Council. 

40. To the Committee's query about the date when the Planning Com-
mission repJied to the Ministry's letter dated 8th December, 1969, the Min-
istry of Agriculture in a written note furnished to the Commiitee on 17th 
January, 1974, stated that the Planning C'ommissicn asked for additional 
information on the subject vide their letter dated the 20th March, 1970. 

, Information asked for related to the (i) extent of forest area lost for various 
purposes; (ii) plan for settlement, consolidation and demarcation of un-
classed forests in the charge of Forest Departments; and (iii) programme in 
re~pect of unc1assed forests not in charge of Forest Departments etc. This 
information was, therefore, collected from State Governments and ~urpJied 
to the Planning Commission Cn 4th December, 1970. After this, the Plan-
ning Minister addressed all State Chief Ministers on 29th August, 1971. 
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41. Asked to state the latest position in this regard, Government in 
:their reply dated 12th October, 1973, informed the Committee that in res-
ponse to their reminders, the Planning Com:nission had recently informed 
them that the matter could not be placed before the National Development 

'Council earlier. It would be placed before the Council as soon as possible 
and the decision would be intimated in due course.l 

42. The Secretary, Ministry of Agriculture during evidence informed 
the Committee that the Minister's of Planning in his letter addressed to all 

.the Chief Ministers pointed out:-

" .... that no forest area be deforested in future for expansion of 
agriculture and to compensate for the forest area already lost, 
efforts be made to afforest the equivalent area out of wasteland 
in different States. 

In spite of the above, there has been a shinkage of 3 million hectares 
of forest area since 1952. During the period of last three years 
ending 1972-73, an area of 1.7 million hectares has been de-
forested in ditTerent States. 

Concerned about the progressive deforestation in the country the 
Central Board of Forestry at its 13th Meeting at Lucknow in 
1973 recommended as follows:-

'Considering the importance of increasing the forest area in the 
country and considering the fact that this issue is of such a 
nature as requires the attention of the Chief Ministers of 
States, the issue may be taken up at the level of National 
Development Cocuneil.' " 

43. Asked to elucidate the proposal which was approved by the Na-
-tional Development Council that that any time any forest land is taken out 

of its USe for any purpose whatsoever must be compensated with in kind 
anywhere else or in cash, the cash not merging in tAe revenue account but 
remaining in a block fund to huy land under private ownership, through ac-

'quisition, the Ministry in a note furnished to the Committee on 17th Janu-
ary, 1974. stated: \' 

"Shrinkage of forest area. results from transfer of forest land to other 
uses such as hydel projects, communications, defence require-
:nents, etc. While these demands may be specific and cannot 
be satisfied otherwise, it is impossible to grow forests on alter-
nate sites. Therefore, it is necessary that each project involving 
transfer of forest land should have a cost element for land and 
before transfer of forest land to the new uses is effected, the 
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users should be required to acquire atleast equivalent areas m' 
any other suitable place. Thus, the ~Jocation of forest land 
should be based on exchange and nol just a transfer. It is 
anticipated that land acquisition may take time which the users 
may be unable to wait for. In such case, the amount represent-
ing the estimated cost of acquisition should be deposited in a 
block fund to be utilised for the acquisition of suitable alter-

n-ate lands elsewhere. Such funds should not be merged with 
General Revenues." 

44. In reply to a question whether the matter had been placed before 
the National Development Council, and if so, with what result, the Ministry 
of Agriculture in a written note furnished to the Committee, stated the 
position thus:-

"This matter was placed before the National Development Council 
at its meeting held on the 8/9th Dece:nber, 1973. The draft 
Fifth Five Year Plan which includes this proposal was endorsed 

by the Council. The relevant extracts are reproduced below:-

'The National Forest Policy, adopted in 1952 laid down that 
India as a whole, should aim' at maintaining one-third of its 
total land area under forests, distributed more or less evenly 
in such a way that about 60 per cent of the area in the 
hills and 20 per cent in the plains is kept under forests. 
However, contrary to the requirements of the National Policy 
it is estimated that 1.7 million hectares area has been dis-
forested during the period 1951 to 1969. In the Fifth 
Plan, while laying special emphasis on intensive forest deve-
lopment, it will be necessary to ensure that forest areas are 
not deforested for extension of crop areas -and, to compen-

sate for the forest area already lost, efforts are made to 
afforest equivalent areas out of the wastelands.''' 

45. Attention in this connection is also invited to the information given 
in the statement included in the Note on 'Some aspects of Forest Policy'. 
prepared by the Planning Commission and placed before the National Deve-
lopment on 8/9th December, 1973. The statement (Appendix II) depicts 
the geographical and forest areas as on 1 st January, 1968 and forest area 
lost for various purposes from 1951 to 1969 by States and Union Territories. 

46. The Note adds:-

"While India has only 24.7 per cent of its total area. for which bnd 
use statistics are available under forest, during the period 1951 
to 1969 an area of 16.69 lakh hectares (11 lakh hectares men-
tioned in the Estimates Committee recommendation relates to 
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.1 incomplete information for the period 1951-66), has been 
deforested for various purposes. . ... 

Of this 16.69 lakh hectares, aearea of 11.33 lakh hectares has been 
released for agriculture alone. Besides the area deforested, there 
are sizeable encroachments on Government forests in many 
places. 

The 6gure of 16.69 lakh hectares deforested during the years 1951-
69 collected by the Ministry of Agriculture from the State Forest 
Departments is incomplete, as no information could be obtained 
from two States. The information also seems defective. It is 
clear that the area of private forests of Kerala deforested 
(about one lakh hectares) and possibly other States are not 
included in this figure. The reported figure for Maharashtra 
is 1.0 lakh hectares while according to another report, the area 
of Government forests deforested in Maharashtra during the 10 
year period 1960-70 is about 4 lakh hectares." 

47. With regard to the importance of Forests, the following i:nportant 
tpoints have been made out in the Note: 

(i) Forests are a powerful ecological factor affecting environment in 
India, as elsewhere in the world, and are among the most im-
portant natural and renewable resources. They tend to increase 
local precipitation, atleast to the extent of increasing the number 
of rainy days, regulate water supplies, reduce the intensity of 
floods and arrest shifting sands. Conservation and intensive 
management of our forests is a vital ecological necessity, with-
out which serious results arc widely in evidence and disastrous 
consequences can follow. 

(ii) On account of insufficiency of forests and inadequate forest pro-
tection in the catchments, the rate of siltation in a number of 
reservoirs has been found to be much higher than the original 
estimates, adversely affecting the life and economics of such 
projects. Forests have also important biological, aesthetic, wild 
life and touristic values. 

,(iii) Forests are a major resource for utilisation and development. 
According to the tentative estimates, the present 'growing stock' 

According to the tentative estimates, the present 'growing stock' 
in our forests is of the order of 2,600 million cubic metres of 
wood valued at about Rs. 26,000 crores. The present annual 
recorded outtum of wood is about 9 million cubic metres of 
industrial wood, besides about 12 million m~ of firewood or a 
total of about 21 million ma of wood. The potential produc-
tivity is several times over, despite the many difficulties of 
~ocial and biotic factors. 
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(Iv) Forests supply vital raw materials for the important forest based 
industries, like paper, pulp, newsprint, rayon, matches, wood· 
panel products, resin, guths, medicinal plants etc. and provide 
widely dispersed employment particularly in the backward re-
gions and tribal areas. Our 35 million tribal people have 
special affinity with forests, and particularly depend on them for 
their essential needs. 

48. The Committee .ote that the National Forest Policy Resolution,. 
1952 proposed that the 8rea under forests be raised steadily to 33 pe ... 
cent of the total area, the proportion to be aimed at being 60 per cent in 
the hilly regions and 20 per cent in the plains. It was, therefore, felt 
essential that the proportion of arCa that ought to be under forests in each 
State/Union Territory should be clearly indicated and in the First Five 
Year Plan the Central Board of Forestry was specifically made responsible 
for this work. In 1969, the Estimates Committee strongly recommend-
ed ur~ent measures in this regard and desired that the work should be 
completed by a specified time. The Committee regret to observe that 
nothin~ substantial has been done in the matter of fixing the area that 
ought to be under forests in each State/Union Territory and even the 
Committee's recoonmendation which was scheduled to be placl'd Lefore 
the Board in May, 1970, as assured to the Committee in January, 1970 
at the action taken stage, was actually placed before the Board in Febru-
ary, 1973, i,e. about 4 years after the presentation of Committee's Report. 

49. The Committee feel greatly concerned that no concrete steps have 
been taken so far and the very first step suggested in the First Five Year 
Plan doc:ument that an immediate reconnaissance survey OIl wasteland be 
made so as to know how much of wasteland would be available in every 
State and what proportion of wasteland would be suitable. for raising 
plantations has now been included in the Fifth Five Year Plan under' 
Social Forestry Programmes after a gap of about 18 years. The Commit-
tee note that the programme of afforestation of wasteland in some of the 
States has suffered as survey of wasteland has yet to take place. They 
are not convinced with the stand now taken by Government that fixation 
of percentage State-wise has the danger of deforestation where the forest 
area is higher than the prescribed one. 

SO. The Committee had urged that effective steps should be taken by 
the Board to increase the forest area in. the various States where possibili-
ties therl'fore existed, as during a period of IS years i.e. after the adoption 
of the National Forest Policy Resolution in 1952 till 1966-67, abollt two 
miDion hectares, registering an increase of only .6 per cent in the forest 
area was added. This addition was far from satisfactory as it consider-
ably fell short of tbe target of 33.1/3 per cent. The Committee are sur-
prised to note tbat the States of Andhra Pradesh, Assam, lIaryana, 
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Jammu and Kashmir, Madhya Pradesb, Orissa, Punjab and Rsja~1hall 
have not furuisbed so far the information ...... ding pbased programme 
undertaken or proposed to be uadertakea for increasing the forest area, 
called for by the Ministry of Agriculture in 1969 in pursuance of the 
Committee's recOOlmendation. Dey also note that except [or two or 
three States, all the other States, who have sent their replies, have ex-
pressed their inability to extend tbe forest area in their States. 

51. The Committee are concerned to note that instead of increasing 
the forest area in the country so 88 to bring it to the proportion laid down 
in the National Forest Policy Resolution, there have been continuous in-
roads into the forcst area and tbere has been shrinkage of 3 million hec-
tares of forest area. since 1952. Tbe Committee in their report (1969) 
had expressed cOllcem over this matter and had felt tbat if this trend was 
allowed to continue unchecked, the situation migbt assume alanning pro-
portions particularly in States having a small forest area. They, therefore, 
recommended that the matter might be placed before the National Deve-
lopment Council for their consideration and it was exactly after 4 years 
i.c. on 8/9-12-1973 that it was actually placed before the Council. The 
Committee regret to observe that Government have not paid due attention 
to the Committee's recommendation and during the period of last 3 years 
ending 1972·73 an area of 1.7 mUlion bectares has been allowed to be 
deforested in different States. The ComGnittee are of the opinion that 
bad Govemment paid serious attention to this problem and taken mea-
sures to implement their earlier rec(JG1lmendation that simultaneous step! 
should be taken to afforest suitable areas equal to those which had to be 
deforested on account of implementation of plan projects etc.. the posi-
tion would have been much better than it is today. 

52. The Committee note that judging from the national and interna-' 
tiona) standards. the position with respect to forest area in our c~untry is 
extremely unsatisfactory. Having regard to the fact that forests are use-
ful in many ways viz. they increase ftJe incidence of rainfall. regulate' 
water supply. reduce intensity of floods, restrict soil erosion, are vitd 
ecological necessity, have important biological, aesthetic and wild life and 
touristic values, supply vital l8.W materials for forest-based industries,. 
provide employment to local people etc., tbe Committee recommend that 
the following steps should be taken urgently:-

-' 

(I) Wasteland utilisation survey included in the Fifth Five Year 
Plan should now be undertaken and completed early by lay-
jng down a time-bound programme in this rep:ard. 

til) 

.... 

The proportion of the area which should be under forest in 
each State/Union Territory should be clearly indicated. Th~ 

work should be completed by a specified time • 
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(W) No' furtber sbrinkage of forest area sbould be allowed to 
take pIKe. In tIds reprd the Committee reiterate their ear-
Ii.r reco ....... tion and also recommend that the proposal 
a~ed by "e Naeioaat Developmettt Council that 'any 
ti.e any farest Iud Is taken out of its use for any purpose 
whatsoever, must ~ compensated with in kind anywhere 
else or .ia at.b, tbe caSb not merging in the revenue account 
but remainina in a block fund to buy land under private 
ownership through acquisition', should be implemented. In 
this regard, the Committee would also like that in addition 
to acquisition of land the question of acquiring privote forests 

may also be considered. ' 

(iv) The CffJDlllittee recommend tbat recommendations contained 
ilt tile Interl.. Report of the National Commission on Agri-
culture Oil 'Sodal Forestry' in respect of farm forestry, mix-
ttl forestry on wasteland, Panchayat lands and village com-
mons, Shelter Belts, ,laMing of trees on the sides of roads, 
anal-banks and railway Hoes, reforestation In the graded for-
ests aDd recreation forestry may be placed before the Central 
Board of Forestry early so that concrete schemes are 
finalised tQ alilment the forelt area in the country. In' this con-
aection, the Co ...... ttee commend the progwress made by the 

States of Haryana and Punjab who have planted trees on the 
sides of roads, canal-baRks and railway lines and hope that tbe 
other States would follow suit. 

Vana Mahotsava 

53. In the National Forest Policy Resolution it has been stated that 
the Land Transformation Programme of the Government of India envisages 
the planting of 30 crores of trees in ten years but this number is very far 
from about 2.000 crores of trees, which would be necessary to restore 
the hydrological nutritional balance of the country. In paragraph 3.25 
of the Original Report, the Committee were unable to appreciate the rea-
sons for not undertaking any specific programme of tree plantation under 
the Land Transformation Programme other than the annual Vana Mahot-
sava, the progress of which was primarily based on voluntary efforts. The 
Committee recommended that a well-coordinated scheme, which might 

. inter alia include tree plantation under annual Vana Mahotsava, for in-
creasing the treelands in the country as envisaged in the National Forest 
Policy Resolution, might be formulated by the Central Board of Forestry 
and commended to the State Governments for implementation. 

54. In their action taken reply dated the ~rd January. 1970, Govern-
. ment while noting the recommendation of the Committee stated that the 
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subject would be placed before the next meeting of the Central Board of 
Forestry. In reply to the Committee's enquiry about the decision of the 
Central Board of Forestry in regard to formulation of a well-coordinated 
sc~eme as envisaged in the National Forest Policy Resolution and the 
steps taken for implementation of the decision, Government in a written 
note furnished to the Committee on 22-11-1972 stated that the subject 
could not be taken in the last meeting of the Central Board of Forestry 
and was being placed before the Board at its next meeting and comments 
thereof would be communicated thereafter. 

55. In the further information supplied to the Committee on 18-4-1973 . ' It was stated: 

~ '. 

--

'J 

''This recommendation was not placed before the meeting of the 
Central Board of Forestry held in May 1970 pending the 
finalisation of the report of the Study Team appointed by the 
National Commission on Agriculture for examining the possi-
bilities of raising trees as an extension activity under Social' 
Forestry. The Report of the Study Group is about to be 
finalised. The Study Group undertook a critical review of 
the past experience in this respect and ca:ne to the conclu-
sion that (i) the absence of peoples' interest and involvement 
(ii) the loW rate of subsidy, (iii) absence of a well defined ex-
tension agency suitably equipped to implement the scheme, 
(iv) injudicious selection of suitable areas for social forestry 
iIDoring the consent and the convenience of the nearby vil-
lages and (v) the selection of inappropriate tree species, were 
the main contributory factors responsible for its poor per-
formance in the past. The Study Team has, therefore, 
strongly recommended that this activity be undertaken under 
the Central Sector and Extension Agency be created with the 
Forest Department to raise what would be called Social Forests 
which would represent integration of Forestry, Horticulture. 
Grassland and Pasture Development. It is hoped that the 
recommendations of the Study Group whe~ finalised would 
represent a major break through in regard to the implementa-
tion of this important activity which is higblightea in the Na-
tional Forest Policy. These views were submitted to the 
Central Board of Forestry at its meeting held in February. 
1973 on Social Fore.'Itry when it was decided that the Report 

of the National Commission on Agriculture be awaited." 

56. Asked to state the latest position in respect of implementation of 
the Committee's recommendation, the Ministry of Agriculture in their 
reply dated 12-10-1973, informed the Committee that the Interim Report 
of the National Commission on Agriculture on 'Social Forestry' had been 
59f) LS- 3 
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presented te the Ministry .only in August, .'973, and that it was being 
processed on a priority foeting. It was statee; that the main point men-
tioned in the Report was te create Village Wood Lets and establishment 
.of Forestry Extension Services. On the basis of the recommendation of 
the Natienal Cemmission en Agriculture, schemes have been incorporat-
ed in the Fifth Plan and the result of their working will be watched. 

57. Asked to state the reasons why the reconuneJ)datien of. the Com-
mittee for fermulating a well-coordinated scheme for increasing tree lands 
in the country could not be placed before the Central Beard of Forestry 
in spite .of the Cemmittee's specific recommendation te this effect, the Sec-
retary, Ministry .of Agriculture during evidence stated:- . 

"There was no reason fer not placing the recemmendations of the 
Committee before the next meeting of the Central Board of 
Forestry. It was an inexcusable errer for which we apologies. 
It was placed before the next meeting, namely, the Thirteenth 
meeting in February, 1973. The Study Group was set up 
in June. 1971." . 

58. AtttJltien in this cennection is also invited to the fellowing .obser-
vations made in the Interim Report on Social Forestry of the National 
Commission on Agriculture:-

"The objectives .of Vanamahetsava are basically sound. But seme-
how or other, it has net generated the enthusiasm oand the 
tree-censciousness amongst ,the peeple that it was intended to. 
On the contrary, a situation has developed in which it is being 
looked upon as a mere annual ritual observed mainly by the 
Govemn;IeDt, without any regard to the prevailing seasonal 
conditions such as onse~ .of m.onsoons, etc." 

59. "l1te Committee regret to note that the implementation of their 
earlier recommendation tbat a well-coordinated scheme, whicb bigbt inter 
alia baclude tree-plantation under annua) Vanamahotsava, for increasing 
tlIe tree-lands in the country as envisaged in tbe National Forest Policy 
Resolution of 1952 might be formulated by the Central Board of Fores-
try and commended to the State Governments for implementation, bas not 
received due attention at the bands of Government. The National Forest 
Policy Resolution envisaged that 2.000 crores of trees would be neces-
sary to restore the hydrological nutritional balance of the country and 
under the Land Transfonnation Programme of the Central Government 
planting of 30 crores of trees during 10 years was planned. Govern-
ment bad not undertaken any specific scbeme under this programme. 

60. The Committee are unhappy to note that inspite of a specific 8"mr-
once given to the Committee in January, 1970 that the matter would be 
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60. The Committee are unhappy to note that inspite of a specific 8"mr-
once given to the Committee in January, 1970 that the matter would be 
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placed before the Dext meeting of the Ceatral Board of Forestry whleb 
was lleld in May. 1970, it MS actaally broaght before the Board in Feb-
ruary, 1973 OBIy. While the ComnaiUee note that the representative of 
tile Ministry tendered an apology for "an inexcusable error", they would 
Ike to emphasise that they attach the greatest importaace to the impl~
mentatioa of the recommeodatioDs KCepted by Government. They 
,!oukl, therefore, like the Govel'llllllllt to keep a close watch so as to en-
IIUI'e expeditious impiemenCatioo of the recommendatioBs accepted by 
CIIe& ID caleS wbere it is DOt posible to implemeat the rece_endatioa 
for any reaso.... the maUer should be reported to the CoBllDittee with 
J'e8B01lS for DOD-implementation. 

After-care of Trees plaated dumg Vanamabotsava 

61. In paragr.aph 3.26 of their Original Report, the EstiDlBtes Com-
mittee had made the foUowing recommendation with regard to after-care of 
trees planted during Vanamahotsava:-

"The Committee note that on an average about 54 per cent of the 
trees planted under Vanamahotsava have survived. In the 
absence of any physical verification or test check, they are· doubt 
ful if so high a percentage of survival is correct. It is common 
knowledge that the trees planted ceremooially with all the official 
pomp and ~how during Vanamahotsava week are later on PI'()-
perly protected and cared for and a large number of them 
wither away. The Committee need hardly over-emphasize the 
importance of proper and adequate after-care in the case of tree 
planting. The Committee suggest that Central Board of 
Forestry may devise suitable steps to ensure that the trees 
planted during Vanamahotsava are properly looked after and 
the statistics of survivals are maintained as accurately as pos-
sible". 

62. Government in their reply dated 3rd January, 1970 included in tho 
Action T .. lken Report, had informed the Committee as follows:-

"Vanamahotsava plantations arc being taken up in the country since 
195<,>. Every year an appeal is issued by the Minister for Food 
and Agriculture for taking up this programme enthusiastically. 

The efforts of planting arc done by individuals, institutions, public 
bodies etc. and often occur scattered in innumerable patches in 
every State which makes it very difficult for the Centre to collect 
voluminous data in this respect from every State along correct 
lines, often entailing considerable correspondence. The 

27 

placed before the Dext meeting of the Ceatral Board of Forestry whleb 
was lleld in May. 1970, it MS actaally broaght before the Board in Feb-
ruary, 1973 OBIy. While the ComnaiUee note that the representative of 
tile Ministry tendered an apology for "an inexcusable error", they would 
Ike to emphasise that they attach the greatest importaace to the impl~
mentatioa of the recommeodatioDs KCepted by Government. They 
,!oukl, therefore, like the Govel'llllllllt to keep a close watch so as to en-
IIUI'e expeditious impiemenCatioo of the recommendatioBs accepted by 
CIIe& ID caleS wbere it is DOt posible to implemeat the rece_endatioa 
for any reaso.... the maUer should be reported to the CoBllDittee with 
J'e8B01lS for DOD-implementation. 

After-care of Trees plaated dumg Vanamabotsava 

61. In paragr.aph 3.26 of their Original Report, the EstiDlBtes Com-
mittee had made the foUowing recommendation with regard to after-care of 
trees planted during Vanamahotsava:-

"The Committee note that on an average about 54 per cent of the 
trees planted under Vanamahotsava have survived. In the 
absence of any physical verification or test check, they are· doubt 
ful if so high a percentage of survival is correct. It is common 
knowledge that the trees planted ceremooially with all the official 
pomp and ~how during Vanamahotsava week are later on PI'()-
perly protected and cared for and a large number of them 
wither away. The Committee need hardly over-emphasize the 
importance of proper and adequate after-care in the case of tree 
planting. The Committee suggest that Central Board of 
Forestry may devise suitable steps to ensure that the trees 
planted during Vanamahotsava are properly looked after and 
the statistics of survivals are maintained as accurately as pos-
sible". 

62. Government in their reply dated 3rd January, 1970 included in tho 
Action T .. lken Report, had informed the Committee as follows:-

"Vanamahotsava plantations arc being taken up in the country since 
195<,>. Every year an appeal is issued by the Minister for Food 
and Agriculture for taking up this programme enthusiastically. 

The efforts of planting arc done by individuals, institutions, public 
bodies etc. and often occur scattered in innumerable patches in 
every State which makes it very difficult for the Centre to collect 
voluminous data in this respect from every State along correct 
lines, often entailing considerable correspondence. The 



28 

Centre has to depend upon the States and Union Territories 
Forest Departments and planting agencies for this data. 

Vanamahotsava by now has become a familiar activity so much 
that no special preparation or publicity is required for it every 
year. The work of planting trees on available lands/blanks 
is taken up in elmost every Taluqa in the State. However, the 
States have been requested time and again to ensnre after~are 

of such trees planted during Vanamahotsava. 

The observation and recommendation of the Estimates Committee 
in this regard will be referred to the Central Board of Forestry 
at its next meeting to devise the suitable steps to ensure that 
trees planted during this festival are properly looked' after and 
the survival statistics are maintained all correctly as possible." 

63. Asked to state the steps taken in this regard, Government in a 
written note furnished to the Committee on 22-11-1972 stated that the 
recommendation of the Committee could not be taken up in the last meet-
ing of the Central Board of Forestry BDd would be placed before the Board 
at its next meeting and comments thereof would be communicated to the 
Batimatcs Committee thereafter. In the further information supplied to tbe 
Committee on 18-4-1973, the Ministry stated:-

"Before placing this recommendation for the consideration of th~ 
Central Board of Forestry at its meeting held in May, 1970, 
efforts were made to obtain from various State Governments 
the information about the action taken on the following 
recommendations of the Central SOard of Forestry at its meet-
ing held at Bangalore in 1968 and the meeting of the Standing 
Committee of the Central Board of Forestry held at Bbuba-
neswar in 1969:-

(i) Efforts should be made to make the Vanamahotsava more 
effective and purposeful; 

(ii) The Public, especially the young generation, education;tJ' 
centres such as schools and colleges, and Universities should 
be actively associated with the Vanamahotsava celebra-
tions. The question of giving token grants to the institu-
tions on the number of plants surviving may be considered 
by the States. The States may alsO consider other meeas 
of making Vanamohotsava more purposeful and successful. 

28 

Centre has to depend upon the States and Union Territories 
Forest Departments and planting agencies for this data. 

Vanamahotsava by now has become a familiar activity so much 
that no special preparation or publicity is required for it every 
year. The work of planting trees on available lands/blanks 
is taken up in elmost every Taluqa in the State. However, the 
States have been requested time and again to ensnre after~are 

of such trees planted during Vanamahotsava. 

The observation and recommendation of the Estimates Committee 
in this regard will be referred to the Central Board of Forestry 
at its next meeting to devise the suitable steps to ensure that 
trees planted during this festival are properly looked' after and 
the survival statistics are maintained all correctly as possible." 

63. Asked to state the steps taken in this regard, Government in a 
written note furnished to the Committee on 22-11-1972 stated that the 
recommendation of the Committee could not be taken up in the last meet-
ing of the Central Board of Forestry BDd would be placed before the Board 
at its next meeting and comments thereof would be communicated to the 
Batimatcs Committee thereafter. In the further information supplied to tbe 
Committee on 18-4-1973, the Ministry stated:-

"Before placing this recommendation for the consideration of th~ 
Central Board of Forestry at its meeting held in May, 1970, 
efforts were made to obtain from various State Governments 
the information about the action taken on the following 
recommendations of the Central SOard of Forestry at its meet-
ing held at Bangalore in 1968 and the meeting of the Standing 
Committee of the Central Board of Forestry held at Bbuba-
neswar in 1969:-

(i) Efforts should be made to make the Vanamahotsava more 
effective and purposeful; 

(ii) The Public, especially the young generation, education;tJ' 
centres such as schools and colleges, and Universities should 
be actively associated with the Vanamahotsava celebra-
tions. The question of giving token grants to the institu-
tions on the number of plants surviving may be considered 
by the States. The States may alsO consider other meeas 
of making Vanamohotsava more purposeful and successful. 



29 

The replies received were placed before the Central Board of Forestry 
at its meeting in February, 1973. 

The Study Group on Fann Forestry Extension Forestry ·appointed 
by the Natiooal· Commission on Agriculture examined the pro-
gramme of Vanamahotsava in depth. The Group felt that 
Vanamahotsava represented a mechanism of creating trees cons-
ciousness through public participation. After reviewing the 
progress of V-anamahotsava since its inception, they felt that 
it did not make the necessary impact. The chief reason for 
its failure is the absence of public involvement and public 
participation. The Study Group has, therefore~ made some 
specific recommendations to the Natiooal Commission on Agri-
culture for various aspects of Social Forestry which, wheh 
fiaalised are likely to make Vanamahotsava more purposeful, 
effective and successful. 

These views were placed before the Central Board of Forestry at 
its meeting held at Lucknow in F~ruary, 1973 when it was 
decided to await the National Commissioo on Agriculture Re-
port on 'Social Forestry'." 

64. On a further enquiry about the latest position in respect of imple-
mentation of the Committee's recommendation, Government in a written 
reply furnished to the Committee' on 12-1 ().. 73, stated thoat the Interim 
Report of the National Commission on Agriculture on 'Social Forestry' was 
received by the Ministry in August, 1973 only and was being studied for 
implementation on a priority basis. 

65. Asked to state the schemes proposed to be included in the Fifth 
Plan with regard to after-care of trees planted during Vanamahotsava and 
maintenance of statistics of tree survivals during Vanamahotsave, Govern-
ment in a note furnished to the Committee on 17-1-1974, stated that it was 
proposed under the Fifth Plan to create a Forest Extension 0rgenisation 
both in thc States .as well as at ·the Centre. It was als0 proposed to estab-
lish regional centres for the collection of statistics particularly in respect of 
various activities such as Vanamahotsava undertaken outside the forest 
areas. The proposed Extension service and Statistical Organisation would 
also serve other Social Forestry Programmes envisaged to be undertaken 
in the Fifth Five Year Plan. 

66. In reply to another question, it was stated that the Planning Com-
mission had tentatively accepted the Ministry's proposal to create Village 
Wood-lands and Forest Extension Organisation. The outlay envisaged for 
both the schemes is as follows:-

I. C'e'ltion of m;xed plantatil'lns in suitable wastelands, Panchayat 
L'Ind :1nd Village Commons as Pilot Project as a C~ntral SPQmored 

Scheme. • . . • •• • Rs. Soo lakhs. 
2. F.lrest Bttensiot'l Orglnisation and Farm Forestry in State Secter Rs. 2S0 lalth5. 
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67. The Committee regret to Dote that in spite of Government's accep-
tance of the Committee's recommendation, no concrete steps appear to 
have been taken by Government to ~D8ure that trees planted during. 
Vananulbotsava arc properly looked lifter and the survival stati.'1tics are 
maintained as accurately as possible. They were specificaUy assured • 
January, 1970 that the Committee's recommendation would be placed 
before the Central Board of Forestry at their next meeting i.e. in May, 
1970 but it was actually brought before the Board iB February, 1973. 

68. The Committee fuUy agree with the views of the Study Group 00 

Farm Forestry-Extension Forestry appointed by the National ComlJlis.. 
sion on Agriculture that the Vanamobotsava had not made the necessary 
impact and the chief reason for its failure was the absence o,f public invo-
lvement and public participation. The Committee feel that Gol'ernment 
have taken unduly long time in awaiting the Report of tbe National Co .. 
mission on Agriculture on Social Forestry. They think that it would haVe! 
been better for Government to bave taken steps to, implement ,the Commit-
tee's recommendation and make necessary cbanges and improvements in 
the programmes in tbe light of the Commission's Report. They hope thai 
earnest elforts will now be made to make Vanamahotsava' and other 
programmes of tree plantation a success. 

Working Plans/Schel'fes 

69, The Committee in paragraph 3.67 of their Original Report ha~ 

noted that approximately half of the forest area in the country had been 
brought under the working plans and out of the remaining half, about 41.9 
per cent of the total forests was under controlled exploitation and 8.4 per 
cent was without any management plan. With a view to ensure scientific 
management of the 'forests, the Committee hoped that concerted efforts 
would be made to accelerate the progress in regard to preparation of work-
ing plans/schemes for the remaining areas also. They suggested that the 
feasibility of laying down -annual targets for covering the remaining forest 
area by working plans in each Stale might be examined and the progress 
thereof watched. 

In their action taken reply dated the 3rd January, 1970, the Ministry 
of Agriculture, while noting the Committee's recommendation., stated that 
the replies from St'ates/Union Territories to the recommendation, which 
was forwarded to them for implementation, were still awaited. The matter 
was being vigorously pursued with them and the action taken in the matter 
would be communicated on receipt of replies from them. 

70. In reply to the Committee's query, the Ministry communicated on 
12th October, 1973 the latest position regarding the receipt of replies from 
various Stales and Union Territories 'and also the action taken thereon. 
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The latest position in regard to the preparation of working plans/schemes 
in each State and Union Territory is indicated in Appendix-UI. According 
to the All India position as on 1st April, 1971, 67.06 per cent of the forost 
area in the country was covered by working p'ans/schcmcs. The forest 
area under controlled exploitation was brought down to the level of 24.58 
per cent ali against 41.9 per cent in 1968-69. The management status of 
the forest areas in different States/Union Territories in 1964-65 is indi-
cated in Appendix IV. 

71. Asked how much (orest area would be brought oodcr the working 
plans/schemes during the Fifth Plan period, Government in a written 
reply se,nt to the Committee on 17th January, 1974 stated th-at about half 
of the balance forest area in the charge of the Forest Departments still not 
covered by working plans/schemes would be covered during the Fifth 
Plan period subject to the availability of funds shown in the Fifth Plan 
document. In OTder to expedite the preparation of working plans/schemes 
en amount of Rs. 500 lakhs is envisaged under the Fifth Five Year Plan 
as against the Fourth Plan provisions of Rs. 159 lakhs. 

72. In reply to a question by what time the entire forest area was likely 
to be brought under the working plans/schemes, it was stated that about 
74 per cent was already under working ph1l1s/schemes and the balance 
area under the charge of Forest Departments, though not covered by work-
ing plans/schemes as yet, was under the protection and control of the 
Forest Departments in so far as the exploitation was concerned. This area 
comprised erstwhile princely St-dte forests or Zimindari forests which had 
been taken over by Government under various Zimindar Forest Abolition 
Acts. As such, the compilation of working plans/schemes depended upon 
the ground demarcation, availability of maps etc. The Ministry hoped that 
the enhanced provision in the Fifth Plan would help the Forest Depart-
ments to complete this important work as quickly as possible. 

73. The Committee note that according to the position as on lst April, 
1971. 67.06 per cent of the forest area in the country is covered by work-
ing plans/schemes as against 50 per cent in 1968·69, The Coinmittee 
also no.te that with the proposed provision of Rs. 500 IaMis in the Fifth 
Five Year Plan for· tbe purpose about half of the balance forest area in 
the cbarge of Forest D.partments ItOJ not covered by working plansl 
schemes will be covered. From the study of tile position as it was in 1%4-
65 and as on 1st April, 1971. the Committee find that States like Bihar. 
Jammu and Kalhmir, Nagsland and Orissa have not made much headway 
in the preparation of working plans/schemes. 

74. The Committee regret to note that Government's reply that the 
enh8llce. provision In the Fifth Plan (Rs. 500 lakhs against Rs. 159 lakhs 
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in the Fourth Plu) would help die Forest Departments to complete ell. 
important werk of bringing the forest area IUlder working plans/scbemes 
as quickly Wi possible is rather vague. While the Committee appreciate 
Government's difticulties that compUation of workina p1aas/sclaemes 
depends upon ground demarcation, availability of maps etc., they consider 
that as working plus are sine qua non of sound forest muagement and 
about one-third of fbe total forest area of the country has yet to be brougllt 
under .the working plans/schemes, tile drawing up of time-bound pr0-
gramme for the successful completion of this work is of utmost impo,rtance. 
The Committee woukl, therefore, reiterate their earlier recommendation 
that file feasibility of laying down annual targets for covering the remain-
ing forest area by working plans/schemeS' in each State should be 
examined. 

Fo,est Maps and Atlases 

75. The Estimates Committee in paragraph 3.72 of their Original 
Report expressed concern over the inordinate delay of nearly a decade in 
the collection of information regarding preparation of maps and atlases. 
In view of the importance of forest maps as an essential pre-requisite to 
planning, the Committee had suggested that the question of collection of 
information in respect of the concerned States might be taken up at the 
appropriate higher. level and efforts made to complete the work at an early 
date. 

76. Government in their reply dated the 3rd January, 1970, included 
:in the Action Taken Report, informed the Committee as follows:-

"The Chairman of the Central Board of Forestry had suggested at. 
the 5th Meeting of the Board held at Panchmarhi in May, 1959 
for the preparation of forest maps and atlases which would 
provide comprehensive information relating to the distribution 
of forest wealth including forest products in various parts of 
the co\mtry. It was thought that such maps and atlases would 
be useful to the Forest Departments as well as for publicity 
purposes. 

TIle State and Union Territory Forest Departments were according-
ly requested to furnish the maps for this purpose. The collec-
tion of fresh maps and prepration of All India' Atlas has been 
engaging the attention of the Government of India regularly. 
The proper mode of collection of forest maps has been review-
ed at the various meetings of the Standing Committee and the 
Central Board for Forestry during 1964 to 1969. The work 

for the preparation of maps 'and atlases has been entrusted to 
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Forest Research Institute, Dehra Duo. The Forest Research 
Institute has requested Chief Conservators of Forests to send 
the following six maps for preparing an All India Forest Atlas. 

1. Administrative maps. 
2. Plantation maps. 
3\ Distribution of important species. 
4. Distribution of Minor Forest Produce. 
5. Location of Forest Industries. 
6. Location of Wild Life Sanctuaries and National Parks. 

The matter is being pursued vigorously by the Forest Research 
Institute and maps have been collected from all the States and 
Union Territories except the foUowing:-

1. Madhya Pmdesh. 
2. Assam. 
3. Jammu and Kashmir. 
4. Tamil Nadu. 
5. Nagaland. 
6. Andaman and Nicobar Islands. 

The matter is being vigorously pursued with these States to furnish 
the required I11"dpS urgently." . 

77. Asked to state the latest position regarding the action taken by 
IGovernment and the progress of replies received from the States concem-
· ed, Government in a written note furnished to the Committee on 12th 
,October" 1973 stated that since the maps had to be compiled by the Forest 
· Research Institute, Dehra Dun in cooperation with the State Forest De-
partments, and the Smtes had not published these maps, there was consi-
derable delay in receipt of maps and other infonnation from them. Such 
maps were received from the States over a period of 7 to 8 years (from 
1964 to 1971) during which time the bO).lndaries of States, Districts, Forest 
Divisions etc. had changed. The information thus received from the 
'States was not rel-ated to a particular reference date for which the maps 
· could' be compiled. There were inaccuracies and discrepancies noticed 
in the maps and information supplied by the States which persisted e~ 
after the maps were returned for corrections. Government had pointed 
out that in a way the States were also h'andicapped as accurate surveys had 
not been done for all the forest areas and. therefore, accurate maps for a 

-sizeable portion were not available. 
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78. With regard to the difficulties experienced by the Forest Research. 
Institute and the latest position in the preparation of maps, the Ministry 
ftated as follows: 

"The Forest Research, Institute, which although is primarily a 
Researoh Institute having no facilities of men and material for 
preparing maps and no expertise in the field of modern map-
making, did compile four out of the six maps that they were 
required to prepare. The preparation of the remaining two 
maps was not found worthwhile with the available information 
due to the frequent changes in the organisation of Forest De-
partments and l"apid additions of the areas under plantations. 
The scrutiny of these four maps and the su?porting data com-
piled by the Forest Research Institute, however, revealed that 
in spite of the fact that the Forest Research Institute compiled 

these maps after putting in a lot of labour and time and 
experiencing great difficulty, these maps were not considered 
suitable for publication. 

Considering that the resources of technically qualified men and the 
specialised equipment needed for the purposes of preparation 
of such maps are grossly inadequate at. the Forest Researcn 
Institute and since such facilities are already available with the 
National Atlas Organisation, this Ministry agreed to the pro-
posal of the Forest Research Institute that the National Atlas 
Organisation may be persuaded to take up this work rather 
than purchasing the equipment for the Forest Research Insti-
tute at a considerable cost. 

As the position stands at present, the National Atlas Organisation 
which is permps the only competent organisation for preparing 
thematic maps. has agreed to take up this work as a Plan 
Scheme in collaboration with the Pre-investment Survey of 
Forest Resources Pro.iect and the Forest Research Institute." 

79. During evidence, the Secretary, Ministry of Agriculture informed 
the Committee that on the 19th March, 1971, the Forest Research Insti-
tute, Dehra Dun proposed to the' Ministry of Agriculture to pursuade the' 
National Atlas Organisation to take up the work of preparation of maps 
and atlases and it was vide their reply dated the 27th March, 1971 that 
the National Atlas Organisation agreed to take up this work. Explaining 
the present position about the prepar\ltion of maps and atlases, he stated:-

"It is true there have been difference of opinion between the PRI 
and the National Atlas Organisation people but these have been 
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sorted out from time to time. The latest query made from FRI 
has indicated that the field authorities of the National Atlos 
Organisation are busy collecting the basis data from State 
Forest Departments. They have completed the work for South 
India and have started pencil drawings of maps. As the 
drawings of the North region are also to be completed by 
November, 1974, the National Atlas Organisation expects to 
take up final drawings thereafter and complete them by March, 
1975." 

80. In a written note furnished to the Committee on 17-1-1974, the 
Ministry of Agriculture stated that the differences between the Forest Re-
search Institute and Col1eges and the National Atlas Organisation were 
about the scale and the details to be depicted about forest products, forest 
based industries, wild life etc. in the maps and the differences were resolved 
at a meeting held at Dehra Dun on 11-5-1971. 

81. Asked to state the reaSORS why the National Atlas Organisation had 
taken long time in preparing maps and atlases and whether any time bound 
programme was prepared in this regard, Government in another written 
note 4ated 17-1-1974 stated that the National Atlas Organisation submitted 
proposals to the Department of Science and Technology for the inclusion of 
this project in the Fourth Plan. In November, 1971, it was reported by the 
National Atlas Organisation thet the Planning-Commission had approved 
the schemes and that they had then passed on the entire plan to their 
Finance Committee for formal sanction of funds. The work on the propos-
ed project of Atlas on Forest Resources could be started only when formal 
financial !*tnction was received. 

82. With regerd to the question whether any time bound programme 
was drawn up. it had been stated that the National Atlas Organisation had 
not indicated to the Ministry of Agriculture whether they drew up any 
time bound programme. 

83. Attention in this connection is also invited to tho! following observa-
tions made in the draft Fifth Five Year Plan 1974-79-Part II: 

"Considerable forest areas do not have detailed forest map. By the 
end of the Fifth Five Year Plan period all the reserved forests 
cnd at kast 50 per cent of the protected forests are proposed to 
be covered by foreat survey and maps". 

84. The Committee Il4' constrained to observe that inspite of the fact 
that they had expressed coueem over the inorcJinate delay of nearly a 
tlt'cade In Apn1, 1969, the preparation of forest maps anti atlases which are 
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considered to be useful to the Forest Departments as weD as for publicity 
purposes, has .ot been completed as yet aDd is now expected to be com-
pleted by March, m5. It was in 1959 that at tbe Instances of ChairDl3D, 
Central Board of Forestry, dae preparation of forest maps and atlases, 
wblch would provide comprelleasive information relating to tile distribution 
of forest wealth including forest products in various parts of tbe country, 
was decided upon. De Committee are at a loss to understand why the 
Ministry of Agriculture entrusted this job to the Forest Researcll Institute, 
which according to them, bas DO facilities of men and material for preparing 
maps and no expertise in the field of modem map-making and did not think 
it proper to entrust this work from the very beginning to the National Atlas 
Organlsatwn, wbich according to them is, perhaps, the only competent orga-
nisation for preparing daematic maps. 

85. The Committee note that tile scrutiny of 4 maps and tbe support-
ing data compDed by tile Forest Research Institute revealed tbat the maps 
were not suitable for publication. They also note that the State Forest 
Departments took 7 to 8 years (from 1964 to 1971) to supply tbe maps 
and othl'l' information. The Committee cannot too strongly emphasise tbat 
tbis sad state of dain' reflects on the working of tbe Ministry in so far as 
tbe preparation of maps and adases is concerned. In tbe opinion of tbe 
CoBtDllttee, the time and money spent by the Forest Research Institute on 
the preparatiou of maps bas been infructuous and could have been avoided 
by better planning. 

S6. The Committee hope tbat the target of completing the work of pre-
paration of maps and atlases by March, 1975 ",ill be strictly adhered to. 

Funds for development of forests 
87. The Committee in paragraph 3.109 of their original report had 

noted that the sinking fund for development of forest which was recom-
mended in the National Forest Policy Resolution, 1952 had not yet been 
created. They also noted that compared to forest revenue, the proportion 
of expenditure on development of forests in the States during the Third 
Plan. periods had ranged between 41.6 per cent and 52 per cent only. The 
Committee suggested that the methods followed in other countries financing 
forest development might be considered by the Central Board of Forestry 
for adoption in this country with necessary modifications. They further 
suggested that adequate financial provision should be made to raise planta-
tions in equivalent areas when large scale forest areas are submerged or 
deforested for river valley and industrial projects etc. 

88. Government in their reply dated the 3rd January, 1970, included 
in the Action Taken Report. had informed the Committee as follows:-

"The matter was considered in the last meeting of the Central Board 
of Forestry during June, 1968. The Board recommended that 
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establishment of a Forest Development Fund on National or 
Regional basis for financing of integrated projects may be 
examined. This recommendation of the Board was referred 
to the State Governments and the matter was again reviewed 
in the VII meeting of the Standing Committee held at 
Bhubaneswar on the 2nd and 3rd August, 1969. The Com-
mittee recommended that-

'The Ministry should take up with the Comptroller and 
Auditor General of India to find out whether it would be 
possible to earmark a portion of forest revenue as well 
as capital value of the land released for non-forestry 
works, such as vally projects, public undertakings etc., 
for financing forest development scheme.' 

The matter is being considered in consultation with the Comptroller 
and Auditor General of India and will also be reviewed nnd pur-
sued in the next ,~eeting of the Central Board of Forestry." 

89. The Committee desired that the advice of the Comptroller and 
Auditor General and the decision of the Central Board of Forestry in the 
matter might be intimated for their information. 

90. In a subsequent note furnished to the Committee on 22nd Novem-
ber, 1972, the Ministry of Agriculture stated that the Comptroller and 
Auditor General desired that the Ministry of Finance might be consulted in 
the matter. The Ministry of Finance did not agree to the establishment 
of Forest Development Fund. The StandiDg Committee of the Central 
Board of Forestry at its meeting held on 17th July, 1971 recommended 
that the National Commission on Agriculture which had constituted a 
Study Group on 'Forest Economics, Fmancing and Budgeting' be requested 
to ft'nalise the Report of the Study Group and make available a copy of the 
same earty. The reply of the Commission was awaited. 

91. Asked to state the lat~t position in the matter, Government in their 
written reply dated 12th October, 1973 informed the Committee as fol-

10ws:-

" .... The National Commission on Agriculture has now informed 
that the Study Group on 'Forest Economics, Financing and 
Budgeting' set up by the CollllIlission has not submitted any 
report. The views of the members of the Study Group were, 

however, considered and suitably incorporated in the Comm.fs.. 
sion's Interim Report on 'Production Forestry-Man-Made For-
ests' already finalised. The Study Group on Forest Economics, 
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Financing and Budgeting has ceased to function and is not re-
quired to submit any report. 

The National Co::nmission on Agriculture's Report 'on Production 
Forestry-Man-Made Forests was considered by the Central 
Board of Forestry at its meeting held in February, 1973 and it 
was generally endorsed at the meeting that at least one Forest 
Development Corporation be created in every State for raising 
large scale industrial plantations and that such Development 
Corporations be considered eligible for loans from Institutional 
financing agencies. Being a Corporation it would be in a posi-
tion to reinvest its surplus earning thus meeting with the recom-
mendation of the Estimates COmmittee. The recommendation 
of the 'Board has been forwarded to all the States/Union Terri-
tories for necessary action. With this approach it is felt that 
adequat funds on a continuous basis will be made available for 
development of forestry." 

92. When asked whether it could be made binding on the States to 
plough back a certain percentage of the revenue earned from forests, the 
representative of the Ministry of Agriculture 'replied during evidence: 

"We agree with your remarks .... We also admit that the provi-
sions made for the development of forestry since the First 
Plan had not been adequate. It seems that under our fin-
ancial rules, revenue earned cannot be ear-marked for any 
particular source of income. No Finance Minister is willing 
to accept this proposition. We have to consider this in very 
great depth. Normally, development funds are not available 
for the development of forestry from the State exchequer. 
We will ,see what we can do about it." 

93. With regard to the setting up of National Forestry Corporation, 
·be stated:-

"At one stage, there was a suggestion that we can have a Na-
tional Development Fund for Forestry. We are now taking 
steps to see that the States set up Forest Development Cor-
porations and gct financial support from the Centre. It is 
better that each has one Corporation rather than one Cor-
poration under the Centre for the country." 

94. The Committee note tbat tbe provisions made for tbe develop-
ment of Forestry since tbe First Five Year Plan bad not been adequate 
and that compared to forest revenue eamed, tbe proportion of expendi. 
ture on development of forests in tbe States is much less. Tbe Com-
mittee are unhappy to Bote that inspite of emphasis laid in the National 
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Forest Policy Resolution, as far back as 1952, that forestry Is a JolIC 
term enterprise and a steady flow of funds for sustained forest opera-
: lions is indispeuible, Government bave been unable to provide s.Hide.t 
fuumce on a continuous basis for development of forestry 80 far. 1 hey 
feel that unduly long time has been taken in, implementing the Commit-
tee's recommendation made in April, 1969, on the plea tbat the Report 
·of the Study Group on "Forest Economics, Financing aad Budgetinlf 
constituted by the Natioaal Commission on Agricu .... e is awaited. 

95. The Committee note the decision of the Central Board of Fores-
,try for the setting up of atleast one Forest Development Corporation b, 
each State. The Committee have no doubt that the matter would be 
vigorously pursued with tbe State Governmeats to ensure that every State 
'Government sets up the Corpqration early so that adequate funds OD • 

continU8US b_ are pnade available for' the implementation of Fo~ 
Development Schema proposed to be iIlduded ill tile Fifth Plan aDd 

-other long term sdlemes. The Committee further recommeod that tile 
Ministry of Agriadture sbould ~eep close coordinati." with the State 
Governments regarding the functioning of the State Forest Developnaeat 
-COI'pOrlltioas, and 'before the start of the SixthPJan should arrange to 
evaluatetbe results aclaieved by these Corporations In providing ftnance 

:fOl ~e development of forestry. 

National Forest Policy 

96. The Committee in paragraph No. 3.111 of their Original Jit.epOlt 
expressed the. opinion that a reappraisal of the National Forest Policy 
should be made by an ad hoc body of experts in the light of experienc~ 
gained during these seventeen years. and the research and technological 
advancements made in the international field of forestry. The ad hoc 
body of experts was to .suggest changes in the existing policy so as tQ 
make the new revised policy a more purposeful, realistic and effective 
apparatus for the development of forests and forestry in the country. 

97. Government in their reply datcd the 12th December, 1969, in:-
eluded in the Action Taken Report, stated that the National Forest Policy 
was discussed article-wisc in each of the four Regional meetings of the 
'Central Forestry Commission and in the Fifth meeting of the Central 
Forestry Commission held at Srinagar from 26th .to 28th September, 
1969. The Commission appointed a drafting Committee to prepare a 
draft of the revised National F0rest Policy for consideration by the 
States and ultimately by the Central Board of Forestry. The Committee 
were informed that the work of drafting was in progress. 

98. The Committee had desired that the work might he expedited 
and a suitable target date fixed for its completion. 
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National Forest Policy 
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97. Government in their reply datcd the 12th December, 1969, in:-
eluded in the Action Taken Report, stated that the National Forest Policy 
was discussed article-wisc in each of the four Regional meetings of the 
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were informed that the work of drafting was in progress. 

98. The Committee had desired that the work might he expedited 
and a suitable target date fixed for its completion. 
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99. In a written note submitted to the Committee OIl 22nd December, 
1972, the Ministry of Agriculture stated as follows:-

"The Dmfting Committee of the National Forest Policy held its 
first meeting at New Delhi on 26th October, 1970 and discussed 
the approach to be adopted for the revision of the existing 
Policy and decided that the revised National Forest Policy 
should have three parts, viz. Part-I-Background, Part-II 

---:appraisal of the existing Policy and Part-III-Policy eaun-
ciation. 

In pursuance of the above recommendation a draft of the revised 
National Forest Policy was prepared by the President For.est 
Research Institute & Colleges, along with the Secretary, Cen-
tral Forestry Commission gnd circulated to the members of 
the Drafting Committee constituted at the V meeting of the 
Central Forestry Commission held at Srinagar in September. 
1969. 

The draft National Forest Policy was also discussed at the VI meet-
ing of the Central Forestry Commission held on 18th Janu-
ary, 1972. The following recommendations were made at the 
meetinc:-

(1) That deforestation be permitted only after the approval of the 
legislature. 

(2) Industrial Policy be clearly enunciated by the Government of 
India. ! 

(3) Adequate safeguards be' made for the regeneration by natural 
or artificial means of the areas felled. 

(4) Priority for satisfaction of public needs be given over indus-
trial need •. 

(5) Environmental forestry be given the importance it deserves. 

(6) The distinction between community forest and 'Woodlots' be 
clearly indicated in the Policy Document and that Section II 
multiple functions of Forestry and Section IV 'Allocation of 
resources to Forestry Sector', be merged into one section. 

Since the President, Forest Research Institute and College was not 
present at the VII meetin~ of the Central Forestry CommissioD 
held on 15th July, 1972, this issue could not be discussed at 
this meeting. The final daft of the revised National Forest 
Policy would come up for discussion at the VIII meeting of 
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the Central Forestry Commission to be held some time in eady 
1973. Thereafter the Draft Revised National Forest Policy will 
be placed before tbe Central Board of Forestry for considera-
tion." 

100. Asked to state the latest position in this regard, the Ministry of 
Agriculture in a note furnished to tbe Committee on 12th October, 1973 
stated as follows:-

"Based on the suggestions made at the Sixth meeting of the Central 
Forestry Commission, the President, Forest ReselU'Ch Institute 
and Colleges, revised the draft of the National Forest Policy 
and submitted the same to the Central Forestry Commission 
for consideration. In the meantime, the Study Group of Na-
tional Commission on Agriculture on "Forest Policy, Law and 
AdMinistration" undertook the study of the Forestry Policy in 
depth. Therefore. the draft of the National Forest Policy as 
revised by the President, Forest Research Institute and Colleges, 
was referred to the above Study Group of National Commission 
on Agriculture. This draft was discussed in two meetings of 
the above Study Group held on 9th May and 11th September, 
1973. The final draft of the policy as emerging after. the deli-
berations in these two meetings and after approval by the 
National Commission on Agriculture will be submitted to the 
Ministry shortly whereafter it will be circulated to the States/ 
Union Territories for eliciting their comments and suggestions. 
After incorporating the comments/suggestions so received,. it 
will be placed before the Central Board of Forestry for its con-
sideration. " 

101. The representative of the Ministry of Agriculture during evidence 
informed the Committee that the existing Nation'Cll Forest Policy was enun-
ciated as far back as in 1952. Since then, changes in the economic, indus-
trial and environmental fields took place in the field. of forestry which 
necessitated policy reorientation, particularly to meet the needs in respect 
of environments, social forestry and production forestry. It was felt that 
research had not made an impact, and it was suggested that emph'asis would 
be laid on programme for undertaking forestry research in the country and 
also that the Universities should be involved in cermin aspects of forests. 

102. When it was pointed out to the witness during evidence that in 
December, 1969 the Committee were informed that the revised Forest 
590 LS-4 
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Policy was being drafted, the representative of the Ministry explained the 
pO!ition thus:-

"It was finalised immediately after the Sixth meeting of the Cen-
tr.al Forestry Commission held in January" 1972. . . . .. I may 
submit that by now the Central Forestry Commission prepared 
six drafts and every time we met we tried to improve upon 

what we had done. Ultimately, it was decided that let us also 
obtain the National Forest Policies of the adjoining countries 
. . . . . . I would like to submit in this context that the National 

Commission on Agriculture appointed eight Study Groups for 
examining in depth different aspects of fo'l'e8tty. On these 
eight Study Groups, the best available tatent in the country 
was represertted and so the Central Forestry Commission felt 
that it caD take advatrtage of the combi~d wisdom of the eight 
Study Groups in making the forest p<>licy. That is why there 
has been some delay". 

103. The Secretary, Ministry of Agriculture added: 

"The National Commission on Agriculture is seized of the matter and 
what I can do is, if it would be helpful to give interim reports 
to Government, we can approach them to send this matter back 
to us with whatever recommendations they can make at this 
stage within a very short time, and then place the draft of the 
forest policy for approval. " , 

104. Asked whether he could give a time limit, he replied" "1 can give 
a time limit for approaching the National Commission on Agriculture, and 
after such a request h'as been made, they may take from six weeks to three 
or four months to send us a reply." When it was pointed out to him that 
it would take four months for it to come from one Department to another, 
he stated: "The National Commission on Agriculture does not consist wholly 
of full time people. They have only a small nutnber of full time people 
and they have part time experts who have to collett, organise meetings etc." 

105. At the instance of the Committee, the Secretary, National Com-
mission on Agriculture appeared before the Committee jt the next sitting 
of the Comtnittee held on 22nd December" 1973. The Secretllry, Na-
tional Commission On Agriculture durltig evideNce informed the Cbmmitt1:c 
as follows:-

"As far as the Nation'al Commission ori Agriculture is concerned. 
we have dealt with two aspects of the forest development so 

far, one is production forestry, man made forestry. On ttil9 wei 
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submitted an Interim Report in August, 1972. The other as-
~. is the. social forestry. on which we submitted a report in 
August, 197'3. Thefe arc· many other aspects including forest 
p()licy which we proposed .to deal with in the tina,! Report of tho 
CplDlJlission. We h-ave asked for one year's. extension. The 
C9mmission's life is due to expire this month and, the: qUflstion 
of. extension is under the attention of the Government ..... . 
The final report will be submitted before the end of 197'4". 

1 06. It was further pointed out to the witness during evidence that the 
<Centre was there to formulate the policy and the States were looking up 
to the Centre for a policy and direction. The representative of the Minis-
·try of Agriculture informed the Committee:-

""The point you m~tioned is about the lack of forest policy. In 
flld:, we do haYIa a· forest policy eva today. \\t:hat we w.ere 
thinking is. to revise forest policy in order to. giv.e it a new out .. 
look. . . . .. But I submit, that we had, been in correspondence 
with the States at frequent intervals, drawing their attention to. 
the existing policy -about the size of the forest area that our 
country ~ould have. We have ~n bripging to ttwir notice 
tbe ba.d e"eQt wbenevcr we get any\ iQfQrm~tjon about the 
depletion of the forc:st w.ealth. w'e bad been con,tantly 
collecting information. and brinsing it to their. nQticq, di~cus· 
sing at Minister.'s level and later. on ~ brought it to tile notice 
of the Planning Minister. Consequently, a Circular wali issued 
to all the State Ministers asking t~m not to cut down forest 
trees for any purpose. Recently anotl}~r note has bc:en circula~ 
ted in 'this regard. T submit that from the Centre we have 
been trying to impress upon them the necessity of preserving 
the existing forest which . at present falls below the' quantum 
that the national forest policy indicated. This is as far as the 
size of the forest in our forest policy is concerned. 'Fhe new 
outlook that we nave been thinking has been included in the 

Draft Plan. We are havin~ some advance information on Na-
tional Commission on Agnculture's thinking. We have taken 
them into account and we have provided funds and programmes 
both in the State sector and in the Central sector to employ 
them." 

107. In this connection, the Secretary. Minittry of Agriculture informe4 
-the Committee that "they have a poIioy and they keep on polishing up 
1heir policy from time to timo but: this wal • sort of an over.all broad-
ba~ed reVision of the policy ...... The interim reports have been receiv-
-.d: by 1l1li, and eyeo. dle.se igtenm IepQr:~ I:cccived, ~ we Q.a4 s~ our 
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Fifth Five Year Pmn proposals to the Plaaning Commission; have been 
taken into account in revising the Fifth Five Year Plan and certain points-
that have been given at this stage have been taken' care of' while finalising' 
the Fifth Five Year Plan. In any case the Fifth Five Year Plan as a whole 
gives the general philosophy. The more practical' and operative part of 
it is the series of Annual Plans and whenever we get the report dudng 
1974, we will be able to make suitable changes." 

r 108. Asked to state when the decision was roken to obtain the National' 
-F.!¥'6st Policies of the adjoining countries, Government in a written note. 
furnished to the Committee on 17th January, 1974 stated that the decision 
was taken in the first meeting of the Study Group entitled "Forest Policy, 
Law and -Administration", held on 25th August, 1971. Forest Policy of 
11 countries viz. Kenya, British Solemon Islands, Protectorate, Society of 
Foresters of Great Brimin, London, Hondures, Cyprus, Society of American 
Foresters, Republic of Zambia, Fizi, Nigeria" France and Syria, were-
collected. 

109. In reply to a question as to the time by which the new National, 
Forest Policy, as approved by the Central Board of Forestry was likely 
to be finalised, Government in 'another note submitted to the Committee' 
on 17th January, 1974 stated that the "National Commission On Agricul-
ture is likely to finalise its report in 1974. This report will contain re-
commendations regarding revised National Forest Policy. The views of 
the States will be obtained on the revised' National Forest Policy 'and' 
placed before the Central Board of Forestry." 

110. The Contmittee deplore the delay in the reappraisal of the Nation-
al Forest Policy which was recommended by the Committee in April, 1969. 
TIley Mte ,that on receipt 011 the report of the National Commission orr 
Agriculture, which is expected by the end of 1974 and on receipt of State· 
Governments' reactions to the Commission's recommendations, the Na·tion-
aI Forest Policy will be finally considered by the Central Board of Forestry. 
AD this is likely to take considerable time. The Committee are unable 
to understand why it should take Government 6 to 7 years to revise tie 
National Forest Policy. The Committee feel tbat delay in reappraising and· 
revising tile existing policy, has adversely affected the development of 
forestry in the country. In their opinion such a revision of the policy 
shonld have been completed muda earlier, in any case, well before the' 
comJllencement of the Fifth Five Year Plan. 

1t1. The CommlUee recommend that tlie rnlsfon of tlie National 
Forest Pollcy should be expedited. 1bey hope that suitable changes I .. 
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die Amaull Plans of tile Ministry aDd State Govemmeats reprdiag Fores-
try will be made ·on reee1pt of recomme .... tions of the Study Groap ap. 
pobMed by the National ColllDlission OD Aarfadture, without any loss 01 
.-dIIIe. 

Improvement of communication to Ink Forest Are .. , , 

112. The Committee in Paragraph 4.84 of their Original Report had 
noted that large forest areas particularly some of the ricll fqresr, I at high 
elevations in the Himalayas and other mountainous regions rerI»1i~. un-
exploited or partly exploited on account of inaccessibility. llie:~ommittee 
'bad therefore, strongly re~ommended that special efforts s~9uld be made 
to accelerate the programme of improvement of communications. to .l\nk 

.forest areas. ' 

'\, , 

.. : _ :.. ~ • ," ~J 

113. Government in their reply dated the 3rd January, l~l·t(5~" in-
cluded in the Action Taken Report, stated as follDWS:- • 

~II: ;_:: 
"It is estimated that about 1 S.4 million hectares .of ... ,lOuntty's 

forests are either inaccessible or nDt managed by -the Forest 
Departments, on account of lack of communications. 

At present, average length of forest roads is 1 Km.' for everY 11 Sq. 
Kms., ,of forests. As such during the plan period. great 
importance was attached to the construction and im-
provements of forest roads particularly in inaccessible areas. 
In some States having hill forest on steep stopes viz., J&K, 

U.P., West Bengal and Himachal Pradesh, skyline cranes, 
Topeways and winches have also been installed for extraction 
of forest produce from inaccessible forest areas. 

Progress of expenditure incurred vis-a-vis physical achievements 
in respect 'of construction' and improvements of fDreSt roads 
during the period 1951-69 in the country is given below:_ 

Particulars Financial "Physical 
expenditure achieve-

(Rs. in la1c:h) ment 
(Kilometers) 

,~----

1St Plan (19S1-56) , 

C ;2nd Plan (I9S6-61) 

3rd Plan (I96I~66)., 

1'ost Third Plan (1966-69) 
'~~.. , ' . -, ", - , 

, . 
, 55S' 91! 
32 S'58 

~' .. ~. . 
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(Kilometers) 

,~----

1St Plan (19S1-56) , 

C ;2nd Plan (I9S6-61) 

3rd Plan (I96I~66)., 

1'ost Third Plan (1966-69) 
'~~.. , ' . -, ", - , 

, . 
, 55S' 91! 
32 S'58 

~' .. ~. . 



A very large amount is required to build a net work of forest roads. A, 
phased programme is therefore, adopted. A relatively large provision i is" 
therefore, proposed to be made available for this activity during the Fourth 
Plan period to the extent of Rs. 800 lakhs. The proposed figure for the' 
Fourth Plan is likely to vary from iliat. Finally, proposed by States indivi-
dually on the basi.s of their ultimate resources. 

114. In reply to the Committee's query about the latest pOSition of 'the 
forest programme regarding improvement of commullications to link 'the 
various forest areas, Government in a written note furnished to 'the Com-
mittee on 12th October, 1973, stated 'that during the period 1969-':'73 of 
the'F'ourthFive Ye!lr Plan, a.dditlonal'S,i70·Kms.of forest roads were 
constructed in the country at an estimated expenditure of a'bout' Rs.4.6S 
crores. 

115. In reply to a 'question pertaining to the 'physical' achievement 'duting 
·,the various Plans,the Secretary, Ministry of Agriculture informed' the Com-
mittee·as follOws:-

"In the first 4 years of the Fourth Plan, 5270 kilo-meters of forest 
read, 'Was con'structed at a· cOst ,of RI. 4.6 orores. Then about 
the'physbU achlevemonts, ,the achieovtmant in·the first Five Year 
PlaD'itwas4760,kilo-ntoters, in ·the secrondPlan it was 6,140 
kilo-meters; Third Five Year Plan, ·it was 16,590' 

'ki1o-mowrs, then tJuriag the Pien :holtday period, it was 
4670 kiltf.lmetdrsbetween 1966md 1969. Then in the first 4 
years of the Foutth Plan ·we bve·· dane· S210 ,kilometers at a 
cost 'of 'Rs.4;6 crores. The target .for ,the, Fourth Plan was 
11,050 Kms." 

116. When pointed out'tliat there' was a variation. in the· figures supplied 
to the ,Committee earlier and'those :fumhhe.cHiuring' evideaee, the represen-
tative stated: 

"'I'htsefigures need to be rechecked and reconciled or we! should try 
·to get the correct figures if both are wrong ...... These figures 
need to be reconciled. In the statistics which these people have: 
now brought out, the actual figure at the end of the Fourth Five' 
Year Plan was only 47S3 kms.". 

117. In a subsequent written note furnished to the COiftMittee on' 1 T 
January, 1974· Government reconciled the discrepencics" as below:-

. : " , ...... --

"When the Statistical Bulletin on achievements in the Five "Year 
pians' was under reVision,' the StateslUnionTerritories we~ 

.i.,. requested to confirm or reconcile their figures. " : . 

A very large amount is required to build a net work of forest roads. A, 
phased programme is therefore, adopted. A relatively large provision i is" 
therefore, proposed to be made available for this activity during the Fourth 
Plan period to the extent of Rs. 800 lakhs. The proposed figure for the' 
Fourth Plan is likely to vary from iliat. Finally, proposed by States indivi-
dually on the basi.s of their ultimate resources. 

114. In reply to the Committee's query about the latest pOSition of 'the 
forest programme regarding improvement of commullications to link 'the 
various forest areas, Government in a written note furnished to 'the Com-
mittee on 12th October, 1973, stated 'that during the period 1969-':'73 of 
the'F'ourthFive Ye!lr Plan, a.dditlonal'S,i70·Kms.of forest roads were 
constructed in the country at an estimated expenditure of a'bout' Rs.4.6S 
crores. 

115. In reply to a 'question pertaining to the 'physical' achievement 'duting 
·,the various Plans,the Secretary, Ministry of Agriculture informed' the Com-
mittee·as follOws:-

"In the first 4 years of the Fourth Plan, 5270 kilo-meters of forest 
read, 'Was con'structed at a· cOst ,of RI. 4.6 orores. Then about 
the'physbU achlevemonts, ,the achieovtmant in·the first Five Year 
PlaD'itwas4760,kilo-ntoters, in ·the secrondPlan it was 6,140 
kilo-meters; Third Five Year Plan, ·it was 16,590' 

'ki1o-mowrs, then tJuriag the Pien :holtday period, it was 
4670 kiltf.lmetdrsbetween 1966md 1969. Then in the first 4 
years of the Foutth Plan ·we bve·· dane· S210 ,kilometers at a 
cost 'of 'Rs.4;6 crores. The target .for ,the, Fourth Plan was 
11,050 Kms." 

116. When pointed out'tliat there' was a variation. in the· figures supplied 
to the ,Committee earlier and'those :fumhhe.cHiuring' evideaee, the represen-
tative stated: 

"'I'htsefigures need to be rechecked and reconciled or we! should try 
·to get the correct figures if both are wrong ...... These figures 
need to be reconciled. In the statistics which these people have: 
now brought out, the actual figure at the end of the Fourth Five' 
Year Plan was only 47S3 kms.". 

117. In a subsequent written note furnished to the COiftMittee on' 1 T 
January, 1974· Government reconciled the discrepencics" as below:-

. : " , ...... --

"When the Statistical Bulletin on achievements in the Five "Year 
pians' was under reVision,' the StateslUnionTerritories we~ 

.i.,. requested to confirm or reconcile their figures. " : . 



47 

pj6cr~cies were re~iled Qn ~ebasili of ,~QfoquatlQn jl11~Uy ,fur. 
nIshed by them and inco~a~ln tbeRevised StMistlcal 
Bulletin and circulated to the States/Union Territories." 

118. The Physical and financial achievements in the construction of 
forest roads in the 1st, 2nd, 3rd Post Third Plan and Fourth Plans are as 
beJow:-

I Plan (1.951.-3'6) , 

. II Plan (I!lS6~61) • 

nr 'Plan (196I-tWi) 

P.ost T.bifIL~hm (J;966r69) 

IV' Plan~an'l969-73 
(for four years) 

------------------_._--
~tl.M~i4;al acJ;\i.evem:pts 

in ,Kilo-1J\etres 
Expenditqre 

(Rs. in 
lalths) 

As rl:~poft~d .f\s 
in 1.970 Reconciled 

6,7S8 4,158 42'27 

1.6,3.56 1.~,1)8 ~"1·,65 

I7~6I -I~JS90 555'911 

4,92 3 ·V'1O 350:60 

~,270 4~'OO 

----------_. __ ... _.-
119. In anotber .nQ~ .s~bD;li~. to ~ C9.mn;Uttee,. Governm.~nt stlJted 

that the likely pbysical achievements at the end of the 4th year of the Fourth 
rWan were S270 iKlIls. ,~ die likely.t~i~e~ts .. by tJae eWi ,ofl the Fourtll 
t'*, ·wiU-be7.1QO~. ~ ~ wact of 11,~O, KIlls .. d\le to reduction 
in .alJocatUm. fr{)Dl,lt8.~ lakha ,t,o onJyRs. 524,1~s by. ~he State Govern-
monts. 

120. ,With r~gard.to.tlae.r!=ltSoQ.S t9rJna~~g ~'prQvi~i~n ,of &S. 4.~ croret 
only, it was stated .dlet..tbe.provj~iQn .of ~s. 4.6' ~r~m;s for co~~UDications 
represented the amount as finally sanctioned by the State Governments on 
-the' basis ·of 'reduction· in. .cMl'.u ;~-'iqns ;to fgE~y ~~. 

121. Adduci!18 the reasons' for 'the shortfall in. collJh.:uction of roads 
in the Fourth Plan, the Secretary, Miftistry,m -Agrk.kure informed the 
COJ'Qmit;tee duripg evidence fIIat·-tbc eoMtruetion of roads in terms of so 
meny kilo meten cottld"be somewhat ·1I1iMeadiu, .5-tho.uilting roads might 
be repaired or widened. 'Headdad:''Atbe ·total·pr(Wision made in the first 
four years was, QIlIy 'Rs. 4.6 -CI'Ol'e5 agaiMtRs. 18 ,crores·1or the S years 
Proportionately fof'fottf-yean it 1hedid-iNtY&~been·ftIIU'e·tbeo Ril. 6 croce ..... 
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122. Explaining the reasons for the shortfall the Ministry of Agriculture 
have in a written note subsequently furnished to tho! Committee on 17th 
Jonuary, 1974 stated as follows:-

"In the Second and Third Plans the activity under the scheme "Com-
munications" consisted of improvement ot the existing drag 
paths, earth and murrom roads which were meant for light 
haulage only. However, recently, heavier transport vehicles have 
been brought into use thus necessitating wider and better rood 
surface. Coupled with the above is the unit cost factor which 
has exhibited a sharp rise in the construction of roads. In some 
areas, costly ropeways had to be set up. Road construction in 
inaccessible hilly areas was costlier. The e.bove factors resulted 
in the construction of lesser mileage of forest road:. under the 
Fourth Plan." 

123. Asked'to state whether any cut was effected in the allocation for 
forestry in 1973-74, the Ministry have in a written note furnished to the 
Committee on 17th January, 1974, stated that as against the amount of 
Rs. 26.66 crores asked for in 1973-74 for Forestry Schemes by the States, 
the Planning Commission approved an outlay of Rs. 23.91 Clmes. For 
"CommuDlcations" an amount of Rs. 134 lakhs was approved by the Plann-
ing Commis!lion as e.gainst Rs. 207 lakhs asked for by the States in 1973-74. 

124. To a question whether the shortfall was due to financial or other 
difficulties Rnd the funds could not be utilised, the Secretary. Ministry of 
Agriculture during evidence informed the Committee: 

"Forests Departments in States are in need of money. NormaUy, 
they do not surrender their funds or fail to utilize them that are 
made available to them. After reading the material, it appears 
to me that the funds were not made available to the extent 
required." 

125. Futther to a question whether the Ministry of Agriculture was 
pressing fur more funds in various plans, he replied: 

"The total allocation to the forestry sector in the country taken as a 
whole, was Rs. 8.5 crores in the First Plan, Rs. 21.2 crores in 
the Second Plan, Ri>. 45;9 croresin the Third Plan, Rs. 42 
crores in the three years (1966-69), Rs. 93.8 crores in the 
Fourth Plan, and in the Fifth Plan. so- far, it is at . the level of 
RII; 220crores. But; this is the total allocation for the forestry 

. sector .. Within ·that, when individual State· Plans are discus.sed 
-.. for the 5 years, and then e.gain f-romycar to year, sub-alloca-
". . " tiodl' scheme-wise and project wise, .,are made" •.. " 
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126. The Sub-working Group constituted in April 1968 to formulate 
the Fourth Plan proposals in respect of Forestry Development Schemes bad 
stated that with the present low productivity of our forests, it would be 
justifiable to have an average of one Km. of road for every square Km. of 
forest area by the end of the Fifth Plan. In this connection, it has also 
'been stated that in advanced countries for every square kilometer of forest 
area approx;mately two 1cllomcters of road on an average is considered 
necessary. Asked to state how the shortfalls in the Fourth Plan were likely 
to affect the target, Government in their reply dated 17th January, 1974 
stated that the shortfall of the 4,000 kms. of forest roads under the Fourth 
Five Year PJan would adversely affect the overall road density alld at the 
rate of one km. per sq. km. of forests, 4000 sq. kID. of forests would be 
without roads. 

127. To a question regarding the time by which the target of one kilo 
meter of rood for every sq. km. of forest area was proposed to be achieved, 
Government replied that the time required to achieve the target depends on 
the funds made available for forestry schemes by the State Governments and 
also on 'he progress or-ine constitution of the Forest Development Corpora-
1ions who wi1l be required to invest in the first two years sizeable amounts 
in the development of communications. 

128. Indicating the main strategy being adopted in the Fifth Five Year 
Plan, tbe Ministry have in a written note furnished to the Committee on 
12th October, 1973, stated the position thm:-

"The main strategy for the Fifth Five Year Plan would be the 
identification of the forest areas with intrinsic produc~ion value 
and capable of meximising the production throu"gh develop-
mental inputs. Therefore, development of necessary infra-struc-
ture in such productive forest areas through opening of new 
lines of communications is essential. To achieve the above 
objective, an outlay of Rs. 240 millions is proposed during the 
Fifth Five Year Plan for additional 30:000 kms. of forest com-
mun~cation net work in the country. 

:Fnnds have also been provided for Forestry Corporations both in 
the State Sector as well as Central Sector. ThIs is in accordance 
with the Report of National Commission on Agriculture on 
"Production Forestry Man-made Forests" wherein it wa!J speci-

fically recommended that development of Forestry in remote 
areas should be taken up thrnllgh formation of Corporationo;. 
The problems of re-generation of these forests are al!1O being 
looked into· through a Central/Sector Scheme included in the 

"Fifth 'Five Year Plan". 
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129. The Committe..: 8re cOQ~rned to note th'llt again.'ittlae taqet ,of 
11,050 Kms. of roads to be constructed during the Fourth Five Year Plaa, 
the likely achievement by the end of the Plan would be 7,100 KmS.OAly-
a shortfall of about 36 per cent. TIl .. shortfull in terms of ftnancial achieve-
alents bas been to the tune of about 26 per cent. The Committee feel tIlat 
tbe. shortfalls viewed in the context of the followillg fads are disappoint-

. bag:-

(i) The Committee in their 'OriglnalReport had recommended that 
special efforts should be made to accelemt~ the programme of 
improvement of communications tolinit' forest areas Particularly 
some oftherlch forests at high elevation in the" Himalayas and 
other mountainous regions. 

-(II) J5-.4 mlilion·bedaresof;the .eo"""s foreMs,.re either .... cces-
'l&ible or DOt . maaaged' by 'the' FePest'Deperfmellls,· on 1ICt8tIIlt of 
·lftk of communicatiou. ' 

(iji) .'lJaef.pcwDt,.". .... ty .of 8Pr .. fo~..is.lo,,8Dd .they ~.,..iD 
"aaeqioitedpr,partly ~ted .nn.~aCCOlQlt .pf riuaccesslbUlty • 

. (iv) The present average length 01 forest roads in tbe counrty Is 1 ·Km • 
. forev.ery 11~. KIllS" where. in a~vapced cOQPhies for every 
~., K.... of .forest .-rea. "proximately 2, Kms. 01. road un an 

average, Is consider~ necessary • 

. 130 •. The. CQIIlIJli(tee d4IIire.a.at coosiderinll ttJeimportant .rule that the 
. cQ .... tJQa Df. rp •• is . .,~~ ... to ,play In 'be develmPment and explolta-
.tigarDf fp.te.sts· and .f~rt;ftn'. apd ha. ~rd ,to the fact .that aclaievements 
. .t"lqd to.be .~.de. iIl.this .. sph.e.re .re ,sq.pqdou.s, Govemmentshould take 
~tfedi~c. .• eps to.,atCller .. te .the.p~e of devel~pment of commumca-

.. tjons .te. Ijpk~rest ..... re8S:in s,.~h a w.Mer. that the target of 1 km. of road 
,.for ~v,ery Sq •. ,b. of .forest ~a,by Qle. end of tbe Fifth Plan really becomes 
"po.le. 

131. The Committee regret -to 1IOte ttnlfthere 'W" a ...... tio. In ftgures 
pf·.-c~PlCAts.ia.the :va~l~,'p!~ds ~9Ppl~d to the. COqlmittees at 
,.fJIe,..~ takeJt.t4ltqe.in. tAr,ly 1970"a.,d those .,suppUed. at the evidence 
. s.. . ~ C(),IIJ~ ."ve·~Jsow~~e.·.QIqph~ised .the . need for maintenance· 
. ,ef. ~r.te: Itdstieal .... 

'Evaluatlon 

1'32. :Tbe Committee in IparaJl1lph : •. 1'7of,their rOriginal Report 
had' !\tI8ested:th8t·the·~nd 'Oovemmeot dn ,-=ooauuation with State 
Governments should explore the feasibility iof· ~tu1ttIg and ad Me 
Team consisting of eminent experts to evaluate the progress ~ade under 
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. ,ef. ~r.te: Itdstieal .... 
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1'32. :Tbe Committee in IparaJl1lph : •. 1'7of,their rOriginal Report 
had' !\tI8ested:th8t·the·~nd 'Oovemmeot dn ,-=ooauuation with State 
Governments should explore the feasibility iof· ~tu1ttIg and ad Me 
Team consisting of eminent experts to evaluate the progress ~ade under 
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vari?us Fore.st Development Schemes all over the country and make sug-
gestJons for Jmprovement. The Team should visit the representative areas 
under different plantations in the.' StatesjUnionTerritories for physical 
assessment with a pre-planned prognmimeand· submit their Report within 
a stipulated time. The Committee expressed the view that such an evalua-
tion would not only help the .State 'Forest Departmentsln'·impcoving their 
efficiency but would also ensure that public funds were ,utilised properly. 

133. Government in their ,reply dated the 3rd January, 1970, included 
in the Action Taken Report, :informed :the Oommitteethat the observations 
of the Committee: bad becnforwuded" to the' 'StatesalJd· Boion Territories 
requestil)g. them to fum ish 'their· suggestions. Replies' :ftom a few States 
had been .received. ThecODStitution ofan·tul hoc Team would be taken 
up .,in c:onsultation with .11' tbe StateslUnion: Territories.s \~ll as the Cent-
ral Board of Forestry after the receipt of suggestions '.f,om the remaining 
States. The Committee desired to be informed of the final outcome of the' 
efforts 'made in tbe"mllter. 

lS4.17he Ministry'!bf,(AgrictUlture in a written . note 'furnished' to'tbe 
Commtuee 'on' 2~J11,;1972 ,:stated"ttiat the GOyerftlftCDt of . Assam, .iBihar, 
Gujarat, Kerala, Madhya Pradesh, Mysore, -Nattamnd, IJltljasthan, r'West 
Bengal, . Andaman and Nicobar Islands, Delhi, Goa, Daman and Diu, 
"Arunathal' Pradesh and' Trlpura agreed with the recommendations of the' 
Committee.i'be"Statesof Haryana, Himachal Pradesh, Maharashtra, 

.. Orlssa,"Pdnjab and Tantil' Nadu,' h()wever, did not consider such a team 
necessaTy. "The mlttter was sti11 under consideration as some States were' 
yet to reply. 

135. In reply to 'the 'Committee's query about the latest position regard-
iIlg the receipt of replies from the remaining States aod the action taken 
by ,Go.vernment on' the constitution of an ad hoc Team of .experts to eva-
luate the progress made under the various Forest Development Schemes, 
the Ministry of. J\griculture in a written .reply dated 12-10-1973 informe.d 
the Committee that some of the 'States 'lik.e "Maharllshtra,"Himachal Pra-
desh, Orissa and Temil Nadu had their own Evaluation 'Organisation to 
undertake assessment of d1'1feteDt,ptantatinn schemes ancf"felt that creation 
of a ~parateCentral.Team to do' this work might not be necessary. Other 
States had proposed setting up 6f 'similar EvaluationQlIs during the Fifth 
·Five Year '·Plan. "In. view of-this,. it may oot ·be necessary to pursue 
ac:tion~ to.el ·up. a CeDtral Team". 

136".10 .d1e.,~e .. of: .J .. Ccatral.;T~m .for"pc:riQrlical eVAluation of 
:F.ore8t:.De_PPIll.t.;Sclwae.,.t~ Committoe~dlSircd .. tQ .know how any 
··cIItck,_drCGGrcl __ ,w.a~..ucrd.cd b,:,the,.Cen~I.O~ment iD regard 
to' tb~ ~ti1isatiOD -of fuDds sinctioncd bY them for implemeatation of variou. 
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developmental schemes. The Secretary, Ministry of Agriculture dUring 
~vidcnce replied:-

''There are three types of schemes that are implemented by the 
State Governments, one, the State Plan Schemes, the ' other 
Centrally sponsored schemes and the third Central sector 
schemes. In the Fourth Plan, the, share of Central sector 
schemes in forestry was negligible. The utilintion was 
checked only in two ways. The money was released only 
after getting a departmental report on the amount utilised and 

the work done and the last instalment being released after the 
Accountant General's figures were available. For reports on 
the physical performance we had to depend on the State Fores-
try organisations and occasional visits and inspections by the 
Forest Departments officials of the Central Department of 
Agriculture. " 

137. In this connection, attention of the J;epresentatives of the Ministry 
of Agriculture during evidence was drawn to the following two Statements 
included in 76th Report of the Estimates Committee-(i) Statement made 
by a specialist in forestry; and (ii) Minutes of the Fifth Meeting of the 
Central Board of Forestry:-

"(i) A well known specialist in forestry has pointed out to the 
Committee, that 'so far no attempt has been made to find out 
to ,what ex.tent funds spent on the rehabilitation of depleted 
forests or on creating plantations of fast growing valuable 
woods of commercial or industrial importance have produced 
tangible results. In several cases where money Was given as a 
subsidy, adequate care was Dot exercised to see that the funds 
were 'usefully employed. for instance plantations of valuable 
species, teak, created in' the First and the second Five Year 
Plans in the erstwhile Vindhya~ Pradesh have practically all 
disappeared. In long term ventures like forestry it is abso-
lutely necessary to have an agency to assess from time to time 
the progress made.' He has further suggested that 'provision be 
made to create a team of experts who should visit representa-
tive. areas in States and give tbeir considered opinion and sug-
gestions to ensure that, the forests would develop satisfactorily. 

(ii) 'It is 'noticed from the minute~ of the' Fifth' Meetin~ 'of the 
Central Board of Forestry he)d at Panchmarhi in May 1959 
.tha~ the importaDce~ of providing a Cent~al machinerv for the 
.asses,srri~n~ and ,evalu~dcin ~f all p~an.tations and afforestation 
work undertaken' bv the States from time to time, the results 

, . "~btain'ed etc. 'was' f~lt' by the ~represeiitatives . of vatious states 
.", ,~," '., .. ,.' .. '~ ... t"~""'··"'_':'''j''~'''<.'!'~''~:~''_''·''''·'.r.,~ .. ,. 
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who attended the meeting. The Board adopted the fonowUtg 
rC80Iution:-

'On a general desire expressed by the State Governments, the 
Government of India be invited to consider the appoint-
ment of a body consisting of technical aDd non-technical 
persons for making an assessment and evaluation of 
forest development activities in, Lhe various States and 
for rendering necessary advice for improvoments'." 

138. Reacting to the above mentioned statements, the Secretary, Minis-
try of Agriculture, during evidence informed the Committee:-

"I will try to find out where we have said that it is not necessary 
........ The reply to which you were pleased to draw atten-
tion, was HICe that. I will find out as to how such a reply 
was sent, because in point of fact, DO such decision had been' 
taken not to set up such a Central team; and in fact, in Novem-
ber, 1973, i.e. Jast month, the Standing Committee of the 
Central Board of Forestry which considered this matter, has 
come'to the decision that this team should be set up urgently". 

139. The representative of the Ministry also added: 

"So far as the State Govt:rnment's own Plan schemes are concern-
ed. our coordinated approach is rather on the weaker side; 
but so far as the Central assistance to the Centrally-sponsored 
schemes or the Central-sector schemes are concerned, the 
approach is very strong and since there will be a larger in-
volvement in the 5th Plan, we can give an assurance that we 
will be alert". 

140. The Secretary, Mini'itry of Agriculture, at the next ~itting of the 
Committee on 22-12-1973, explainp.d the position thus:-

''The recommendation of the Eo;timates Committee to constitute a 
team was forwarded to tbe State Governments and Union 
Territories for their concurrel'('e. Some States agreed to the 
proposal for having :i team ('t experts, while som~ of the 
major States did not welcome tbis idea. A few Sf ate .. in spite 
of repeated requests have not responded till today. They are 
Andhra Pradesh, Aso;am, Me-gbalaya and U.P. 

This subject was discussed at the Standing Committee o~ the Ce?t-
, ral 'Board of Forestry on 6th and 7th November, 1973, which. 

was attended by Forest 'Ministers from different Regions of· 
• the country. The Chairman is Ministry, Union Minister ot 1 
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~gricuJture. In view cf the varying response from the States. 
It has been decided to constitute an appraisal team consisting 
of the Inspector General of Forests and Chief Con-
servators, who would make appraisal of variQlus fores-
try programmes and exchange ideas and experience for pro-
per implementation of the development schemes. On 
receipt of the appraisal trom some oJ the States, the results 
will be placed' befbre the Crn!ral Board of Forestrv for their 
consideration of the question of appointing a. team' of outside 
experts". 

141. When asked how long. it would take to constitute an ad hoc 
Team, he informed the Committee. as foUows:-

"The State Governments have already been informed that thi,. t.eam 
hag been constituted. It is for the Tnspector General of 
Forests to get into touch with the Chief Conservators of the. 
two or' three !lclected' States :md condud this appraisal within 
tbis winter wHich is lite convenient season for touring. The 
next meeting of· the Central Board of Forestry is due to be 
held in May 1974 and we sball place the result of this apprai-
sal and also the rccommP.Tldatior. of the Estimates Committee 
that the appraisal should be by a body of outside experts be-
fore this meeting of the Central Board of Forestry.~· 

142. The Committee deplore that the Resolution passed by the highest 
policy nude", bedJ, viz. tbe Centrall Beard of Forestry. as far back as in 
1959 on a, general· claire nptessed· I~ the State Governments about the 
appoim..ut of, a. body consiMiag of tedlnkal: and non-tetlnrital person~ 
for maki.. an assessment and evAluation of forest development activitie~ 
in tile various Stat~ and for r_enng nec:esl8ty' advice f01' improvements, 
stiD remains nnimpl .... ented. Thi~ bas bflClOme all the more regrettable 
that even after acceptance of the Committee's recommendation, in January, 
1970, tbe matter of constituting an act hoc Team remains undeclded. 

143. The Committee note that (;o"emment have coutituted RD .. AIt 
praisal Team consisting of Inspector 6ener~1 of Forests and Chi..,1 Conser-
vators who. would make. ap'pralsal. of vanon". for.estrw. pJ'OJI;8Dunes and on 
receipt of tbe appraisal, the qu~on. of ~III! a team, qf. outside ex-
pertl would be COII,ideaMt. by the Central Boar .• of. Fore.s.tqr. in· May, 1974. 
The Committee c:olllider it iDlBortllllt th" .. ~ periodical e,aluation of forest 
develepIDeat schemes shouW be carde,d out. by, o..a.ide experts so as to 
asteS5- obj,.!ctivel, the result .. or impieaJcnt"tiOR ot these scheme,· and proper 
utilisation of the "Dds. Mpeat· thereon. T.... ColPIIIiUee tIuINIQJ'e reiterate 
their earlier recommendation to constitute an ad hoc team consisting of 
eminent ellCperts In tie field; to evaluate th' prGfPUI made- ..... r die various 
forest dnehJpment sdiemH all 0\"" the ('Vlllltry .... to IIIako sURaestloM 
for Impm.emena threln. 
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CoDection of Statistical Data 

145. The Comrtlittee in para 4.149 of their Original Report had made' 
the following recommendations with regard to the collection· of statistical 
data:-

"In the opinion of the Committee, it is imperative that a high prio-
rity is accorded to a well-designed programme to improve data 
gathering and data processing so that reliable· stalistics are 
readily available for the formulation of policie5 and plans and 
to evolve methods and techniques for evaluation and supervi-
sion over the progress of their execution. The Committee' 
have no doubt that such statistics will provide many insights' 
on the use and productivity of the country's forest resources 
in satisfying the needs of her economy. The Committee, 
therefore, suggest that a well-organised machinery equipped 
with technical staff and other resources' should be available 
both at the Centre as well as in the States. The Coaunittee 
also. recommend that the past performance of the Statistical 
Cell in the Central Forestry Wing should be specially scruti-
nised alongwith the review of the working of Central Forestry 
Commission as suggested earlier. They stronglly feel that the 
setting up of the, Statistical Celli; in States/Union Territories 
brooks no further delay and the question should be taken up 
at an' appropriate higher, level to expedite their creation. They 
also suggest that the basic programme of urgently needed in-

formation should be drawn up by the Central Forestry Com-
mission fOf' priority action, in order to ensure a steady flow of 
upto..date data. The format for the collection etc., of the data 
should be linked up with the National F()rest Policy Resolu-
tion as far as practicable and useful." 

145: OOYernment in their reply dated the 3ed. January, 1970, included 
in the Attien Taken' Report lmd· infOrmed the CommiU;~ as follows:-

''The opinion of,the Committee that it· is imperatiw that a high 
priority is accorded to a well.desi~ed programme. to improve 
data gathering and data processing so that reliable statistics are 
readily availablo fbr the fCJmlwatMIn of p0ticiCIS aDd p1311S and 
to' evolVe methods' and techniques for e:valuation and supervi. 
sion ever the pr<>«re5S of, their execution, is very welcome. 
Precisely for this purpose, the Forestry Statistical Cell. has been 
created at the Centre and State Governments requested to do 
like-wise. By now, the following States have established the 
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Statistical Cell and remaining States have proposals to estab-
lish such CeUs during Fourth Five Year Plan period:-

1. Assam 
2. Gujar'dt 
3. Haryana 
4. Jammu and Kashmir 
S. Kerala 
6. Maharashtra 
7. Orisss 
8. Punjab 
9. U.P. 

10. West Bengal 
11. Himachal Pradesh 

The Forestry Statistical Cell is manned by technical qualified per-
sons with necessary statistical background. During the Fourth 

meeting of Central Forestry Commission, held in Delhi on 7th 
July, 1969, this issue came up for discussion. The Commission 
unanimously recommended that the Statistical Cells wherever 
they exist should be strengthened by appointing a Forestry 
Economist and where such Cells have not been created so far. 
they should be created without any delay. The Com:nission 
also recommended that a Forest Economics Branch should be 
created at Forest Research Institutes without further delay. 
The past performance of the Statistical Cell in Forestry Division 
will be reviewed at the time of the review of the Central 
Forestry Commission. 

A programme for collecting basic information has been drawn up 
by the Central Forestry Commission. A set of proforma for 
the purpose have been finalised after consultations with the 
request to furnish necessary data. The proformae have been 
finalised keeping in view the requirements of the National 
Forest Policy Resolution of 1952. 

146. Asked to state the latest position of the progress made for col-
lection of basic information and statistical data, the Ministry of Agricul-
ture in a note furnished to the Committee on 12-10-1973 stated as 
follows:-

"The selected proformae relating to forestry prepared by the Cen-
tral Forestry Commission for collecting basic information have 

56 

Statistical Cell and remaining States have proposals to estab-
lish such CeUs during Fourth Five Year Plan period:-

1. Assam 
2. Gujar'dt 
3. Haryana 
4. Jammu and Kashmir 
S. Kerala 
6. Maharashtra 
7. Orisss 
8. Punjab 
9. U.P. 

10. West Bengal 
11. Himachal Pradesh 

The Forestry Statistical Cell is manned by technical qualified per-
sons with necessary statistical background. During the Fourth 

meeting of Central Forestry Commission, held in Delhi on 7th 
July, 1969, this issue came up for discussion. The Commission 
unanimously recommended that the Statistical Cells wherever 
they exist should be strengthened by appointing a Forestry 
Economist and where such Cells have not been created so far. 
they should be created without any delay. The Com:nission 
also recommended that a Forest Economics Branch should be 
created at Forest Research Institutes without further delay. 
The past performance of the Statistical Cell in Forestry Division 
will be reviewed at the time of the review of the Central 
Forestry Commission. 

A programme for collecting basic information has been drawn up 
by the Central Forestry Commission. A set of proforma for 
the purpose have been finalised after consultations with the 
request to furnish necessary data. The proformae have been 
finalised keeping in view the requirements of the National 
Forest Policy Resolution of 1952. 

146. Asked to state the latest position of the progress made for col-
lection of basic information and statistical data, the Ministry of Agricul-
ture in a note furnished to the Committee on 12-10-1973 stated as 
follows:-

"The selected proformae relating to forestry prepared by the Cen-
tral Forestry Commission for collecting basic information have 



57 

~ 10nvar4ed to the State Forat Departments to furnish 
aQn",1 i",-f<nmation in a reasonable rime. 'Basic inrormation 
which is being received regularly fram the States is gWen 
below:-

1. Forest area by various classifications. 

2. Area under man-made forests (Species wise). 

3. Additions and alterations of forest ar~. 

4. Category-wise production of Industrial and Fuel Wood in 
terms of round wood. 

S. Species wise production of Industrial wood. 

6. Production of selected minor Forest Prodllce (Quantity and 
value) etc. 

There is a considerable delay in furnishing the anliua) data, pre-
sumably because adequate org~nisation 4as yet been built up 
in most of the State Forest Departments. Also, some of the 
important basic data such as growing stock, increment, prices 
etc. are not being supplied by the States because of the lack 
of organisational set up. Even now the Scheme for the 

"Establis4ment of the Plamling and S~atisticQl ,Cell" tau not 
1:!een ¥nplemented W. ,a nl\mber of, Stllt~ Fa~est ~8rtmentJ. 
As sqch, ~e pnQq~ administratPn repons pub.li!ihlld from the 
State Forest Depa~eQts I\re far frotIl upto ~te. 

To improve the above situation, a Special Central Sche:ne on 
'~FQ(~st St3tiati.cal Qrga~ti9n" wiUJ, 1W ,Q~t~lay of Rs. 10 

,mUlipp 111~ b.~pJ:'~~ for the Fifdt Fi'{c Y:~r tPiall in the 
Central Sector. 'The Planning Commission has agreed to have 
tlt~ Ilbove C~QllJll ~or Sclteme ip the Fifth Five Y~ar ,Plan. 
Ttle recom~epdatlotlS of Natitmal Comlllission on .Agricu.Iture 
regarding "Agrteultural Statistics" wm also.be taken .in~o conti· 
deration for establishing a suitable organisation at the State 

and national IMI& fQr .col\e(ttion of basic in(ormet.km and 
Statl~"aI data." 

:14' .• ~ hlcllben :iof~lthllt ItbO ,n'_seance of tbe 
s ....... on ,iB die IF ... II>bIWen ..... ,,, t:Wd Bled,.. rfte time of 
the· .... ef4be~" .-, ,C~". ......,.., ..... the results 
~ . tbo ~. t. tleP'ftl'lltMiwef diQ .... , . ., AIMu .... ·-during evj. 
-.oe ,jnf~ till !COlI .-eo. .t ... ., ..... lqp.of •• .wstics and 
we , ....... dalail •• ,dIiI , ..... 1IMa .. -JIlt ... ", -.I.. .•• , e has beell 
dlawn,. f • ......,~* .. 'htilal.,..,kd' •• ..,~_.ve review-
ed;..... . 

590 LS-S. 
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148. In a subsequent written note furnished to the Committee on 
17-1-1974, Government supplied the details of the review of the working 
of the Forestry Statistical Cell as follows:-

"The Chief Conservators of Forests, Andhra Pradesh, Himachal Pra-
desh, Madhya Pradesh, Gujarat, Orissa, Rajasthan and Meghalaya have 
expressed satisfaction regarding the statistical bulletins and have indicated 
that the Statistical information contained therein is quite useful. Others 
have made the following suggestions for the improvement of the working 
of the Forestry Statistical Cell: 

(1) Covera~e and co~tents.-Information regarding certain impor-
tant statistics covering the activities of the Forest Department 
such as: (1) Import and Export; (2) Consumption of various 
Forest products by various industries end consumers, (3) the 
out-turn of forest products from areas outside the jurisdiction 
of the Forest Departments, (4) Pricing and price fluctuations, 
(5) Future trends in demand (6) Growth data, (7) Employ-
ment (8) Working of Forests Labourers' COQperative Societies, 

(9) Nationalisation of various forest products, (1'0) Wastage, 
are not compiled by the Forest Statistical Cell. This task 

should, therefore, be taken up as quickly as possible. 

(2) Accuracy.-The Statistical Cell mechanically compiles the 
data furnished by the State Governments without any scrutiny. 
Since the methods of collection vary from State to State, it is 

considered necessary to scrutinise the data by the Statistical 
Cell at the Centre. This is required to be done. 

(3) To cope up with the extra responsibilities the Organisation 
should be suitably strengthened and Regional Offices created." 

149. Asked about the scheme for the "Establishment of Planning and 
Statistical Cell", the Secretary, Ministry of Agriculture. during evidence 
informed the Committee as follows:-

.1 

"This scheme was started in 1966-67 during the post-Third Plan 
period. This organisation is for collection of forestry data OD 
productiQn and demand of Forest Resources/Product! for 
futare forestry plaDDiDg. WestBengal,U.P. and Maharalhtra 
have 'estaWilhed the Cells. Other· States· have been doing this 

.;. . work with their e:dIfing TechDicll Sta1I witll occasional ia-
" create ·of penoDDOl and have not formed theM cells. A Cen-

tral . aector.lCbeme .. mJating to an Organiaation for coUection of 
16IWtrJ; .tatiil;ioa in'the couatIJ bIB·,beea ~ with aD 
outlay of RI. 100 lakbs. There will be 4 Regional Centnl,~ 
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the country with a Joint Director, Growth Economist, Statis-
tician and data Programmer. At the Centre the Organisation 
will be with a Joint Commissioner". 

150. Attention in this connection is also invited to the review of the 
First Five Year Plan (May, 1957) wherein the two principal difficulties 
have been stated as below:- . 

"In attmnpting to appraise the progre~s In carrying UUl tOlest pw-
grammes in relation to national requirements for forest pro-
duce, there are two principal difficulti~. In the first place, 
forest statistics, specially statistics of possibility and of out-tarn 
of major and minor forest produce, are incomplete and it is 

necessary that they should be made more precise and regular. 
Thus, although it is known that the requiremen~ for various 
kinds of timber are steadily increasing and the supplies are not 
keeping pace, it has not been possible yet to formulate a de-
tailed programme for meeting the gaps. Secondly, reports on 
the progress of implementation of forest programmes from 
several State Governments fail to provide the information 
needed. Both these aspected deserve greater attention." 

151. The CommiUee note tbut the past performance of the Statistical 
CeO in the Forestry Divisiun which was to be reviewed at the tiDle of 
review of the Central Forestry Commission, has been reviewed separately 
as Government were hard np of statistics and the details \vere wanting. 
They, however, feel that the review undertaken is not suflicleotty compre-
beasive and does not roDy meet the recommendation made by the Com-
mittee with respect to review of the ~tlllfistical Cell and the Central 
Forestry Commission. 'They also feel tjoat a comprehensive review should 
have been nndertaken mneh earlier so tb~t complete and 8CClUJltf statis-
tics were available before flnaIising schemes for inclusion In . the FHtb 
FIve Year Plan. The Committee suggest that in the Ught of the Report 
of National Commission on Agriculture pn 'Forest PoBey, Law and Ad-
ministration', the worldng of the Statistical CeO shonld be revic,,·ed. 

152. The Committee Dote that n SilCciai Central Scheme on J.'orest 
Statill;kal Orpnisptiou with _ outlay of Rio 10 ndIIIoai .. ' beea pro-
posed fQl' lao. Fifth Five Year ...... in the CeDtraI tedor aad' that the 
Planning COmDussion has agreed to have this Central Sector Schaae In· 
the Flfth Five YeU' Plan. The Committee hope that early action would 
.. ' ..... to .....,. ........ ~r·1O .... IaIe Wormation 
... ltattidcal data up:t4iq ..... , . _ ...... te for! tile' use of COD-
................ TIle CoIndaIttee need bartIr'.,IP" die Importance 
of .tOIledhIg me ..... stadItks coverblg file· adIvttieI 01 tile Forest 
Dep&rCIM8t .... PIGI*': 'Itt..., by tbe. ()eatre ·Gf die ~ supplied 
., 6e fNIaI. i:, : , .. r" ;,1.;: .. + j I' , ' 
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153. The Colllllli,ttee rearet to... ... 8te Sch~ for the 'Esta .... 
lilluDent of Pl8IUiing and Statistlaal Cell whida was started in 1966-67 for 
coIIec:tion of forestry data on production and delDBDd of fo.re~ l'esouJ'.:es/ 
pMacts for future forestry plannina: has not met with s~hult respoue 
& .. saue. aocI only tbree States viz. West Bengal, U.P. sad l\falwfilm'a 
have established the ceUs. The CommiUee )Jope that with the functioning 
of the Central Sector SchCIIIC 011 • ... 'oreat ~afJsd.caI eel' die two prioclpa!' 
diOiculties bigb-ligbte6 in the R~"iew of the First Five Year Plan about 
the .,praisal and .impiemeatation of the (oren programmes wiH be ewer-
come. ~ ~J 

.... ~ .. ~ I 

Wooden Sleepers 

154. The Estimates Committee in I'ara 6.48 of their Original Re-
port had made the following recommendation regarding Wooden Sleep-
ers:-

"The Committee note that the Railways are going in for concrete 
or steel sleepers in place 'If wooden sleepers to meet some of 
tbei.r requir.ements as the cost of wooden sleepers bas in-
creased COllliic.1erably. This bas r~ulted .in the decliRe of the 
.de~alld fQr wooden. sleepers by the Reilw8)'6. They however, 
Wlderstand that .in ,c.er.tain cirCUtrlstllllCe8, tIiteDe is no substi· 
tu.te for wOOllbl aleepers whiab Me .ulated and ace tbe 
saQlC would <:Ol\tipue lobe uaod by the ltailwa,s. '11ke C0,II1r--
mitice urge ~ dW#S ahQ,\1ld be _de .to 6ad e&port mar· 
~ i.or tbe tps of aJ~w-.e ~d .by the Jlailways. 
• A~; .... " JI.~. 

ISS. ~t ill tlJF f~p'w d~~ ~f 3rsJ .~iq~ !9~D while 
aotbIJ Jhc .~~if.tee·. rt?~~~~~.P ~~ tbIlt ~ ~t~ of. 
'D;" ....... and pOreim Trade·)a4' ~ .~~ ~ ~ ~tw ~ .the: 
~""'!~ ~-c:>~~"i\;' . '~V; tbe' Ff~ lJ4d i\esitt.d ~ 
they ul;t l)C;' inf~Qi'of 1!';wgress made in this'regard. 

116. n. MiaiIIIrJ c1A ..... liB 1\ .,te famiIIIM .... ec.nr-
toe OIl .D-U .. 7,2 .. t .. pro_ snatk ~ 1Min. apid lDIIlets s ..... .. ~ 

.... C 1"- ef ......... "I 1 an f ... ~ .r --'-
•• 1 • 1m'" BairntJ. .11 •• I rijrrcl. ..... _ .. 
.. '" _ til :aM. ' •• 'f ·s." III ~CIIIIIIa ...,~ a. 
..... · ...... ·f .... 4>1 '. 7 ike ... QeI.. ... .., ............. __ '* 11" '-14""-'" ,ff 
PDnIip TrIde. this Ministry bad promptly cirelli.., ~. 
I81DC to the producers vh. the State Forest DepartmeDts &II 
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order to push through a good 'luantity of sleepers to the above 
foreign markets: Accordingly, this Ministry had forwarded 
the folJowintz offers rewiwd froID some of the State io'orest 
Departments to that, Miaisuy fO! taking effective measures for 
export of wooden sleepers other than B.G. sleepers as recom-
mended by the Estimates Committee. The question of specifi-
cations. price and terms of supply are to be finalised by the 
Foreign. Trade Ministry ill consultation with tile State Trnding 
Corporation and the concerned State/Union Territory Forest 
Department. 

-.------------------
(i) Jammu & Kashmir 

o(ii) Kerala 

'(iii) Nera. 

(iv) Orissa Forest Corporation. . 

• 1,00,000 Nos. annuaJly 
of Deodar specin from 
1970-71 to 1914-15. 

80,oooNos.annulllly of dif-
ferent species. 

7S,OOO~(!)S. annually of the 
di~erent species other 
than eel. 

I,O~I.OOO Nos. annually of 
dlf'l'erent species other 
than tel. 

This is at present receiving the atacntion of' Ministry of Foreign 
'Trade." 

157. To the Committee's query about the latest position in the mat-
ter, Government in a note dated 12-10-73 replied t11at the Ministry of 
,Commerce had siD~ ~d; the pottntiaf of expntt ot' Wooden sleepers 
to foreign countries. About eight agencies inclu~ &ate Government who 
could export had also been identified. The Project and Equipment Cor-
poration was making furth~ enquiries and pursoiDg the matter. 

158. Subsequently in a written note furnished to the Committee OIl 
1~1-1974. Government stated that no e~port of sleepers was made and 
meepers, whiCh were not 3CCepfab1e to Indian ltaiways did not find fa-
vour with foreign markets. The matter had been dropped. 
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This is at present receiving the atacntion of' Ministry of Foreign 
'Trade." 

157. To the Committee's query about the latest position in the mat-
ter, Government in a note dated 12-10-73 replied t11at the Ministry of 
,Commerce had siD~ ~d; the pottntiaf of expntt ot' Wooden sleepers 
to foreign countries. About eight agencies inclu~ &ate Government who 
could export had also been identified. The Project and Equipment Cor-
poration was making furth~ enquiries and pursoiDg the matter. 

158. Subsequently in a written note furnished to the Committee OIl 
1~1-1974. Government stated that no e~port of sleepers was made and 
meepers, whiCh were not 3CCepfab1e to Indian ltaiways did not find fa-
vour with foreign markets. The matter had been dropped. 
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Nation's Fauna 

160. The Committee in paragraph 7.30 of their Original Report had 
made the following recommendation with regard to Nation's Fauna:-

"The Committee need hardly emphasize that a nation's faWln is 
as important as its flora. It is part of nature's treasure and 
even where it does not provide food or skin or some other 
produce of direct economio value, it adds to the 
scenic beauty of the country-side and to the joy of 
life. There is a large variety of fauna that is peculiar 
of this country and Indian myth and legend team with 
animal love. 1.n this context, the Committee feel that a Jot 
is left to be desired in the field of conservation and manage-
ment of field of conservation and management of wild life in 
the country. They are ilcccrdingly inClined to agree with mo:;t 
of the recommendatiom. made at the Planning Commission 
meeting held on the. 2~~rd April, 1965, more particull\I'ly the 
one regarding Sl!t-up of the Board. The Committee recom-
mend that immediate steps be taken to appoint an ad hoc 
\":olllill;uet: to rt:y~ew the p!ogress so far made towards the 
protection and preservation of wild life and suggest measures 
to improve the working of the Board so as to make it an 
elective body. The Reviewing Committee may inter alia go 
into the following mattcrR:-

(i) enunciation of a well-defined wild life policy; 

(ii) organisational set up to render assistance to the Board; 

(iii) review of the list of protected species; 

(iv) effectiveness of existing wild life laws; 

(v) pattern of national parks and sanctuaries; 

(vi) facilities to be created for higher level education jn wild 
life management; 

(vii) facilities for promotion of wild life tourism. • . 

161. Govern:nent in their reply dated the 12th December, 1969, in-
cluded in the Action Taken Report, had informed the Committee as fot-
lows:-

"The functions proposed for the Reviewing Committee are more 
or less the same as assigned to the Indian Board for wDd Life 
which is already taking necessary action on tile v~oas points 
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suggested for review by the Reviewing Committee, as explained 
below:-

(1) Enunciation of a well-defined wild Life Policy.-The 
, Indian Board for Wild Life at its meeting held on 8th and 

9th July, 1969 recommended that the question of National 
Wild Ufe Policy may be referred to the Executive Com-
mittee for their consideration and advice. The Executive 
Committee of the Board which held its meeting on 29th 
August, 1969 has observed 8S follows:-

"It was decided that the National Policy on Wild Ufe Conservation 
should be redrafted in consultation with the Ministry of Tou-
rism and Civil Aviation and Members of the Indian Board for 
Wild Life. The policy should enunciate general principles of 
Wild Life Conservation. It will have to be in the form of 

National Policy resolution. While drafting the resolution. 
maximum advantage of the National Policy of other countries 
and that of mCN on Wild Life Conservation may be taken". 

Action on the above recommendation of the Executive Committee 
of the Board is being taken. 

(2) Organisational set up to render assistance to the Board.-This 
question has already been engaging attention of the Govern-
ment. Accordingly a Wild Life Cell with one A.I.G.F. (Wild 
Life), one Technical Assistant and one V.D.C. has been crea-
ted at the Centre. All staff has been appointed. However, 
it has been felt by the Board that the above staff is nClt ade-
quate. 'I11e Board at its meeting held on 8th and 9th July, 
1969 has recommended that immediate steps should be taken 
to suitably strengthen the staff at the Centre. This matter was 
considered in the recent meeting of the Executive Committee 
of the Board held on 29th August, 1969. It was recommended 
that the requirements of staff may be drawn up and further 
necessary action taken in the matter by the Ministry. Neces-
sary action is being taken in this regard. 

(3) Review of the list of protected species.-The Ministry have 
already called for information from the various States in the 
matter. A review of the same will be prepared and necessary 
action taken in the matter in consultation with the Indian Board 
for Wnd lJfe. 

(4) EtJectiveness of existing Wild Life Laws.-The Ministry has 
written to the various States that ~ey should take immediate 
action to amend revise their Wild Life Laws 10 as to meet aD 
tile e.JiaeDcIea obtain.... in tbe Staw. 
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(5) Pattern 01 NationaJ Parks and Sanctuaries F~ies jor Pro
motion of Wild Life .-It has been decided iD die meeting of 

of the Indian Board for Wild Life held on 8th and 9th July, 
1969, as well as' d\e Executive Committee held' on 29th August, 
1969', at ~w Delhi that an Expert Committee may be set up 
to' e:mmine tlte eximing national parks and sanctuaries and make 
suitable recO!tlmebdatibr19 fur their develbpment and improve-
ment. Both the aboYe poiBtfi find mention in the terms of the 
reference, "' this Bxpert Committee. 

(6) Facilities to be created for higher level education in Wild Life 
mrmag'm'ttnt.-Tbis Ministry is already engaged with this 
qUeltion. We have recently planned to set up a wild life 
course for the 1)enefit of the forest officers and' others interested 
in wild life conservation at the Forest Research Institute. The 
JnstniCtor lias already been recruit'ed~ The course is expected 
to commence shortly. We are also examining to upgrade this 
traitiinr in a sUitable \\tay. 

'lbe ..m has already MeA MttWRIed. Ir hlfd i1k Sevenftl Session 
recently at New Dolbi~, Ie; \taIS very .-en attended. It has 
also set up recently an active Executive Committee. The Board 
has also recommended to set up an Expert Committee to go 
into the varioU6 problems. of National Parks and Wild Life 

sanctuaries. 

In view of fte position explairted above, it is considered that there 
is no necessity to set up any ad-hoc Committee to review the 
pt(jg'r~s so' far m'ad'e towards tlfe pr6fection and preservation 
of tl'le Wild. ,Life and' su~sf measUres to improve the working 
of the :8oard' so as to make it an: effective body, particularly 
when the' Board bas initiated action on the points suggested by 
the Estimates Committee. 

JJowever, it has been decided to put the recommendations of the 
Committee bl:fote tlie :Board/its Executive Com:nittee for their 
infonnatioo, and furtner· advice in the matter." 

1-62. To the Committee's query whether' the recoa:uaeadation of the 
CJlrnmittoe W8S' plaeed before tbt BMtd/its RxecnUlivo Committee, Gov-
emmeor in ~ written note furnished to the Q)lIl1hltWeOl 10-12-1973 
statea the position as. follows:-

'"No th'e teco:i\liientflltlon or tli~EStimares CBriitnittee was not 
'placed before' ~e13oard' Of' irs ~_v~; eottip1ittee as action 
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on most of the points was under pro81'eJSS' by, ~rent Com-
mittees. , Virlous recommendatio~ made by die Estimates 

Committee have been covered. 

TIle recottlmendatioI1s have been considered and covered by the fol-
lowittg.-

(1) ltecOInmendation (i) and (v) are covered by the Expert Com-
ntittee on Nationlitl Parks and S'ttnctuU'ti~s constituted by the 
Government of India in 1969. 

(l}, ROCOgupelkhltion, (liih 11he plIe98Dt orjlllllllatioaal set' up in 
the G:eotte flO atlist the Indian BOai'd for Wild I.ift i.~-

I. I)y. MF ('WL) . 

2. AIGF(WL) 

3. SOlftldlli .. Astitrtaltt 

4' T.Al~) 

s. L.:O:C. 

.' 

1 

1 

2 

I 

2 

They ate under the overall control ancl aui4auco ot flae. JwpecMr Goaaal 
of PorestB. 

(3) Recd'lbIIltdtlhtlOilr· (!iii)· .. ~'i htK-e ~ C'O'feted '" the 
Wild Life (Protection) Act, 1972. 

(4) A Wild Life Management Course of 6 months duration is 
conducted by the Forest Research Il15titute and Colleges for 
higher level education in Wild Life Management. 

(5) It:ecommendation (vii). It is covered by the Scheme on 'Wild 
Life Tourism Development Project' prepared by the Depart-
ment of Tourism. 

163. Asked to state the circumstances under which the Co:nmittee's 
recommendation was not placed before the Central Board of Forestry fits 
Executive Committee inspite of a specific assurance given by Government 
in DecCmber, 1969 to that effect, the Secretary, Ministry of Agriculture 
informed the Committee as follows during evidence:-

"In this, I would submit that probably due to our inability to make 
the distinction clear, there was some mis-understanding bet-
ween the Central Board of Forestry and the Indian Board for 
Wild Life. This particular recommendation came within the 
purview of the Indian Board Wild Life and its Executive Com-
mittee. It is, however, very regretfully admitted that the re-
~mmendations were Dot placed even before the Indian Board 
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for Wild ute and its Executive Committee in one lot as a 
tecommendation of the Estimates Committee. However, the 
actual recommendations made by the Estimates Committee have 

come up before the Indian Board for Wild Life and its Exe-
cutive Committee from time to time ilnd action in this regard 
has been taken .... They should have been put up before the 
Indian Board for Wild Life and its Executive Committee in a 
consolidated form as recommended by the Estimates Com-
mittee which was not done, and the omission is regretted." 

164. The Committee are unhappy to note that inspite of specific as-
surance given to them in December, 1969 that their recommendation on 
Nation's fauna would be placed before the Board/its Executive Committee 
for their information and further advice in the matter, it was Dot placed 
before them as a result of some mis-understanding between the Central 
Board of Forestry and the Indian Board of Wild Life as to whom the 
recommendation of the Committee related to. The Committee feel that 
in such a matter Government should have sought clarification from the 
Committee and given due attention to their recommendation. While 
noting the r:gret expressed for the omission in this regard, the Committee 
would reiterate that they attach the greatest importance to the implementa-
tion of the recommendation accepted by Government. They would, there-
fore, like Government to keep a close watch so as to ensure expeditious 
implementatiOn of the recommendations accepted by them. 

NEW DELHI; 

April 26, 1974. 
Vaisakha 6, 1896 (SAKA). 

R. K. SINHA, 
Chairman, 

Estimates Committee. 
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APPBNDIXI 
(Viti, Para 24 of the Report) 

Total A'IItJ und" !orlSts in thl various StIItlS! Union Tlrritoriu al on 1St April,191I 

(Area: Thousand 
hechtarea) 

--_ .. _. 
Sl. Name of the State/Union Territory 
No. 

I 

I-Stales. 
Andhra Pradesh. 

2 Assam {a} . 

3 Bihar 

4 Gujarat 

S HaryaDIl 

6 Himachal Pradesh 

7 Jammu & Kashmir 

8 Kerala 

9 ~adhya Pradesh· 

10 Maharashtra 

II ~nipur 

u ~eghalaya • 
13 Napland. 

14 Orissa-

IS Punjab 

16 Rajsthan 

11 Tamil Nadu 

18 Tripura 

19 Uttar Pradesh· • 

(a) InclQde8 infOl'lDltion in respect of M,e8balaya & Mizoram 
detaDea are not avaUable, data relate to the fear 1f69-']O • 

• Date relate to the fear 196t-1O. 

87 , . 

for 

Total 
Forest area 

3 

6,489 

4,442 

2,921 

1,739 

148 

2,144 

2,104 

1,129 

16,813 

6,619 

602 

3,SIO 

288 

6,146 

2I1 

'3,690 
2,248 

630 

4,871 

I,I8l 
which separate. 
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81. 
No. 

Name of Statef'0'ht(:fif 'territory 

I 

II-Union Twritory 

I Andaman & Nicobar Islands 
,~ 

2 ~'Arunachal Pradesh· 

3 Dadra & Naiar Heveli 

4 GOa Damari & Dlu 

S Delhi. 

6 ~Mizoram 

All ladis 

(Arta : 
Thousand 

hactares) 

Total 
Forest ares 

3 

747 

5. 154 

101 

s 

The area refers to lind constituted.1 forests but does not neceslerily mun that 
there is vcjctation on such landa. .. 

·Date relate to the year 1969-70. 
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APPENDIX n 
(V,.. Para 4S of the :l\epprt ) 

StlJtlm4nt s"-ln, GlOgrapmeGlad/orut Ar/JlJ as (1M :t-I-I968 tI1Id Forest Af'Id lott 
for 'IIariows purpOllS from 1951 to 1969 by States and Union Tmit(lrifs 

('000 hectares) 

S,No. State/Union Territory Geogra- Forest Percen- Forest Axea lost 
phical Axea t?,ie of 1951- I~ 
area orest 

area to F.w !~r Total 
geogra-

c.:e pltiea! p\lrpQae 
area 

I 3 4 S 6 1 8 

Stilt" 

I Andhra Pradesh 21,5a4 6,65.1 ;14·2 60 pI 91 

2 Assam 9,952 4,565 37'4 14 48 62 

3 Bihar 11.401 3,085 11'7 48 14 62 

4 Gafarat , 18,109 1,940 10'4 18 34 52 

5 Haryana , 4#6 136 3'1 • • • 
6 Himachal Pradeah " 5,566 2,165 31"1 N;A NA NA 

1 - Jammu & Kashmir , 22,287 2,081 9'3 I 1 

8 lCarnauIca 19,176 3,520 18'4 10 56 136 

9 Kerala 3,181 1.041 26'8 81 :ao 101 

10 Madhya Pradesh 44,346 11.299 39'0 311 124 505 

II Mabarashua 30,,11 6,686 21'8 49 60 409 

12 .MaDtPUr , 2~35 602- 26'9 

13 MqlWaya' 2~3 Included UDder Alum 

14 Nlldmd, 1,&49 ,. .... a :a 

15 .. .. " .l',sJ~ ~~ ~~1 ~ ~ ,.fA 
p . '""*"!' 

• 
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4 Gafarat , 18,109 1,940 10'4 18 34 52 

5 Haryana , 4#6 136 3'1 • • • 
6 Himachal Pradeah " 5,566 2,165 31"1 N;A NA NA 

1 - Jammu & Kashmir , 22,287 2,081 9'3 I 1 

8 lCarnauIca 19,176 3,520 18'4 10 56 136 

9 Kerala 3,181 1.041 26'8 81 :ao 101 

10 Madhya Pradesh 44,346 11.299 39'0 311 124 505 

II Mabarashua 30,,11 6,686 21'8 49 60 409 

12 .MaDtPUr , 2~35 602- 26'9 

13 MqlWaya' 2~3 Included UDder Alum 

14 Nlldmd, 1,&49 ,. .... a :a 

15 .. .. " .l',sJ~ ~~ ~~1 ~ ~ ,.fA 
p . '""*"!' 

• 



70 

1 3 4 S 6 1 S 

16 Punjab ,,038 ISS 3'1 I 1 
11 : Rajastan , 34,2021 3.164 U'O 31 16 41 
IS Tamil Nadu 12.991 2,:u8 11'1 2 46 48 

19 TriPlU'3 . ~1,04S 633 60'6 , 
20 Uttar Pradesh , 29,437 4,571 15'5 40 72 II1. 

21 WISt Bengal \8,768 1,183 13,5 313 9 332 ' 
lJnion Tmitorils 

1 Andaman and Nicobar 
Islands, 829 635 76'6 1 1 

2 Arunachal Pradesh 8,143 5,1,4 63'3 

3 Delhi I4S 5 3'4 Ncg, Neg, Nei. 

4 Goa, Daman Diu 373 103 2.1'6 2 4 6 

TOTAL : . 326,809@ 1S,351 ~24'7£ 1,133 536 ! 1,669 
----- .. ,----

. • IUryana fiiqres iDclude4 U11der ~b. 
@Inc1udes area 1.01..000 hectares of other Union Territoriel. 
£Pet'cent.se of foreat area haa been calcalatect oft the reportIDa area wblch fa .: 

305.956,000 bectareI. 
NA : Not· .nIl.ble. 
Nes. : Ne,llilble, ; ·f., 
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APPENDIX V 

Summary of Recommendationslcondusion contained in the Report 

_._-_._---------- ._------_.- --.- -- ----------
SI. Reference to Summary of Recommendations/conclusions 
No. Para No. in 

1 

the Repon 
----_. __ ._-------_. -

2 3 

1 8. The Committee are constrained to observe that 
in spite or Government's acceptance of the Committee's 
recommendation in January. 1970 that the meetings of 
the Central Board of Forestry should be held regularly 
every year, the Board's meeting after May, 197() was 
held in February, 1973 i.e. after a lapse. ~f about 3 
years. The Committee's speeific recommendation that 
the meetings of the Board should not be dependent on 
the convenience of a particular State Government was 
not followed in practice and all one plea or the other 
the holding of the Board's meeting was postponed. 

2 9 The Committee need hardly point out that once 
the recommendations of the Committee have been 
accepted by Govemm~nt, they should be implemented. 
The Committee regret that the non-holding of the meet-
ings of the Central Board of Forestry annueUy, which 
Is stated to be the highest policy recommem ing body 
of Government, after Government's . acceptance of 
Committee's recommendation in this regard in early 
1970, has also adversely affected the work and has 
held up decisions or action on many importent items. 

3 J 0 The Commi.uee reiterate their earlier recom-
mendation made in April, 1969 and hope that the 
assurance now given to the Committee that future 
meetings of the Central Board of Forestry will he 
held once a year and those of its Standing Committee 
in between two consecutive meetings of the Board, 

will be implemented in practice. They would again 

--~.-----

76 

APPENDIX V 

Summary of Recommendationslcondusion contained in the Report 

_._-_._---------- ._------_.- --.- -- ----------
SI. Reference to Summary of Recommendations/conclusions 
No. Para No. in 

1 

the Repon 
----_. __ ._-------_. -

2 3 

1 8. The Committee are constrained to observe that 
in spite or Government's acceptance of the Committee's 
recommendation in January. 1970 that the meetings of 
the Central Board of Forestry should be held regularly 
every year, the Board's meeting after May, 197() was 
held in February, 1973 i.e. after a lapse. ~f about 3 
years. The Committee's speeific recommendation that 
the meetings of the Board should not be dependent on 
the convenience of a particular State Government was 
not followed in practice and all one plea or the other 
the holding of the Board's meeting was postponed. 

2 9 The Committee need hardly point out that once 
the recommendations of the Committee have been 
accepted by Govemm~nt, they should be implemented. 
The Committee regret that the non-holding of the meet-
ings of the Central Board of Forestry annueUy, which 
Is stated to be the highest policy recommem ing body 
of Government, after Government's . acceptance of 
Committee's recommendation in this regard in early 
1970, has also adversely affected the work and has 
held up decisions or action on many importent items. 

3 J 0 The Commi.uee reiterate their earlier recom-
mendation made in April, 1969 and hope that the 
assurance now given to the Committee that future 
meetings of the Central Board of Forestry will he 
held once a year and those of its Standing Committee 
in between two consecutive meetings of the Board, 

will be implemented in practice. They would again 

--~.-----

76 



77 
----------------

1 

s 

2 3 
.... - .~--- ------- -----._---- -------"- -.- -. -- --~-----

urge that sufficient advance action should be takeJl 
by the Standing Committee of the Board and the 
Ministry to ensure that the meetings of the Board 
arc held regularly by the host State Governments 
and in case of their inability to host these meetings, 
they may be held in Delhi, as assured to the Com-
mittee. 

17 The Committee not~ tha~ 

18 

(i) It wu in December, 1963 that the Centr~ 
Board of Forestry made the recommen-
dation that the Forestry Commission will 
be a technical Sub-Committee servicing 
the Central Board of Forestry. It was also 
decided that the whole question may be 
reviewed after the Commission has func-
ttone.d tor two years. 

(ii) The Central Forestry Commission was set 
up by the Resolution of the Government 
01. India dated 25th August, 1965. 

(ill) The Central Forestry Commission wa! 
constituted in August, 1965, while the 

Secretary of she Commission was appoint-
ed In 1anuary, 1966 and the supporting 
staff viz. Technical Assistance was in posi-
tion only in February, 1967. 

The Committee are distressed to note that in spite 
of Committee's recommendation and Government's 
acce,ptance of the same at the action taken stage in 
early 1970 that a comprehensive review of the work-
ing of the Commission should be made without an) 
further delay by a Review Committee, Government 
did not set up any Review CommittO!e for the pur-
pose. The Committee feel that the review of the 
working of the Commission which should have been -. 
completed in 1967 according to Central Board of 
Forestry's recommendation or in 1969, as accordill@ 

--- -----------.----. - ----
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to Government's own admi~sion the Commission star!-
ed functioning in 1961 for all practical purposes, or 
in 1972 according to Govern.ment's undertaking to 
tbe Committee in 1970, has' been unduly .d:!lay.xl. 

. This m .. lIcr will now be examined on receipt of thl.' 
Report of the National COlumission on Agriculturl! 
on "Forest Policy, Law and Administration" which 
is expected to be recdvcd by Government towards t ... ..: 
end of 1974. Thii is )et another instancc where (\ 
recommendation of the Committee accepted by Gov-
omment in 1970, has 'liot yet been imp:emented. 

The Central Fprestry Commission i.; scheduled tn 
meet quarterly ",,lid the Committee in lhelr 
Report presented 10 early 1969 had expressed dis-satis-
faction regarding the number of meetings it had held 
after its constitution. The Committee are conccrn.:d 
to note that after .he presentatitlll of their Action 
Taken Report in April, 1970, the Commission so 
far had met twicc and that too in the year 1972 only. 
lathe year 1971. c.\leither the Commission nor the: 
Re,ional meetilJg of the Commission was held. Thi~ 
indicates the unsatisfactory workinJ of the Commis-
sion. 

The Committee reiterate their earlier recommenda-
tion and urgethat<the review of the functioning of the 
Central Forestry Commission should be expedited. 

The Committee note that the National F~Hest 

Policy Re&bJution, 1952 proposed that the area unda 
forests be raised steadily to 33 per cent of the total 
area. the proportion to be aimed at being 60 pl!r cent 
in the hilly regions and 20' per cent in the plains. It 
was, therefore. (elt essential that the proportion of 
area that ought to be under foresls in each StoiC/ 
Union Territory should be clearly indicated and in the 
First Five Year Plan the "Central Board of Forestry 
was specifically made respOnsible for this work. In 
1969, the Estimates Committee stron~ly recommended 
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urgent mea~ures in. thisl'egard ond desired that thc 
work should be completed by a speCificd time. The 
Committee regret to obllecve that nothing substantial 
has been done in themattel'of fixing the area that 
ought to bt- under fOrests in each State/Union Territory 

. and even the ('Qmmittee's recommendation which wao; 
S(>heduled to be placed before· the Bonrd in May. 1970, 
as assured to the Cnmmittee in January, 1970, at the 
action taken sta~c. wasactuaUy placed before the 
Board in Fchr ·ary. 1973. i.<'. about 4 ycars after the 
preseRtation of Committee's Report. : i, . , 

The Commit~c feel greatly concerned that no con-
crete steps have bee~ taken liQ far and the very first 
step suggested ill the First Five Year Plan l10culllcnt 
that an immediate rcconnaissa?ce survey of wasteland 
be made so as to know bow. much of wasteland 
would be available in every .State and what proportion 
of wasteland would be s4itable for raising plantations 
has now been included in the Fifth Five Year Plan 
under Social Forestry Program:nes after a gap uf 
about 18 years. Thc Committ.ee note that the pro-
gramme of afforestation of wasteland in some of the 
States has suffered as survey of wasteland has yet to 
take place. They are not convinced with the stand 
now taken by Government that fixation of pcrcent~'gc 
Sta\e-wisc has the danger of deforestation where the 
forest area in highcr than the prescrihed one. 

The Committee had urged that effective steps 
should be taken by thc Board to increase the fore5t 
area in the variolls States where possibilities therefore 
ex.isted, as during a period of 15 years i.l'. after the 
adoption of the National Forest Policy Resolution in 
1952 till 1966-67, about two million hectares, regis-
tering an increase of only (, pet cent in thc forest art'" 
was added. This addition 'was far from satisfactory 
as it considerably fell short of the target of 33, I /3 per 
cent. The Committee arc surprised to note that the 
St1ttes of Andhr:l 'P,radesh,:\~sam, Hary:tna. Jaminu 

-----------_ .. _-_._- -- .--_ .. - ---
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and Kashmir, Madhya Pradesh, Orissa, Punjab and 
Rajasthan have not furnished so far the information 
regarding phased programme undertaken or proposed 
to be undertaken tor increasing the forest area, called 
for by the Ministry of Agriculture in 1969 in pursu-
ance of the Committee's recommendation. They also 
note that except for two or three States, all the other 
States, who have sent their replies, have expressed 
their inability to extend the forest area in their States. 

The Com!11ittee are concerned to note that instead 
of increasing the forest area in the country so as to 
bring it to the proportion laid down in the National 
Forest Policy Resolution, there have been continuous 
inroads into the forest area and there has been shrink-
age of 3 million hectares of forest area since 1952. 
The Committee in their report (1969) had expressed 
concern over this mater and had felt that if this trend 
was allowed to continue unchecked, the sttuation 
might assume alarming proportions 'Particularly in 
States having a small forest area. They. therefore, 
recommended that the matter might be placed before 
the National Develop:nent Council for their considera-
tion and it was exactly after 4 years i.e. on 8/9th De-
cember, 1973 that it was actually placed before the 
Council.' The Committee regret to observe that Gov-
ernment have not paid due attention to the Committee's 
recommendation and during the period of last 3 years 
ending 1972-73 an area of 1.7 million hectares has 
been allowed to be deforested in different States. The 
Committee arc of the opinion that had Government 
paid serious attention to this problem and taken mea-
sures to implement their earlier recommendation that 
simultaneous steps should be taken to afforest suitable 
areas equal to those which had to be deforested 011 

account of implementation of plan projects etc., the 
position would have been much better than it is today. 

The Committee note that judging from the 
nadonal and international standards, the position with 
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respect to forest area in our country is extremely un-
satisfactory. Having regard to the fact that forests 
are useful in many ways viz. they increase the inci-
dence of rainfall, regulate water supply, reduce in-
teinsity of floods, restrict soil erosion, are vital ecolo-
gical necessity, have important biological, aesthetic 
and wild life and touristic values, supply vital raw 
materials for forest-based industries, provide employ-
ment to local people etc., the Committee recommend 
that the following steps should be taken urgently:-

(i) Wasteland utilisation survey included in the 
Fifth Five Year Plan should now be under-
taken and completed early by layiag down 
a timebound programme in this regard. 

(li) The proportion of the area which should be 
under forest in eacll State/Union Territor) 
should be clearly indicated. The work 
should be completed by a specified time. 

(iii) No further shrinkage of forest area should 
be allowed to take place. In tltis regard 
the Committee reiterate their earlier recom-
mendation and also recommend that the 
proposal approved by the National Develop-
ment Council that 'any time any fore~t land 
is taken out of its use for any purpose what-
aoever. must be compensated with in kind 
Bnywhere else or in cash, the cash not mer-
ging in the revenue account but remaining 
to a block fund to buy land under private 
ownership through acquisition', should be 
implemented. In this regard, the Commit-
tee would also like that in addition to ac-
quisition of land the question of acquiring 
private forests may also be considered. 

(iv) The Committee recommend that recommen-
dations contained in the Interim Report of 

-----_. __ .. -----------
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the NatillDul Commission on Agriculture on 
'Social' Forestry'in: respect of farm fOI"Cs-
try, mixed forestry on wasteland, Pun-
chayat 'hmds and village commons, Shd-
ler Belts, planting of trees on tht! sides 
oi roads, canal .. banls and railway lines, re-
[orerstatiof\ in the graded forests and recrea-
tion forestry may' be placcd before the Cent_ 
ral Bomdof Forestry early so that concrete 

, 'schemes are finali~ed to augment the fnfest 
area JO the country, In this connection the 
Committee commend the progress made by 
lhc States ot Haryana and Punjab who have 
planted trces on the sides of roads, canal-
banks and railway lines and hope thai the 
other States would follow suit. 

The Committ.ee regret to note that the imple-
mentation of their earlier recommendation that a well-
coordin.:ted, scheme, which might infer alia include' 
tre.::-planLation under wlDual Vanama/to(.I'l/va, for in-
creasin,l! the ttee-Iands in i the country as envisaged in 
the National Forest Policy Reliolution of 1952 might 
be formulated ~v the Central Board of Forestry and 
commended to the Slate Governments for implemen-
tation. has not received due attention at the hands of 
Government: The National Forest Policy Resolution 
envisaged that 2,000 crorcs of trees would be neces-
lIacy to restore the hydrological nutritional balance of 
the country and undcr the Land Transformation Pro-
gramme of the C~t'ltral Government planting of 30 
'croresof trees durin!! J 0 years was planned. Gov-
ernment had not undt:Ttakcll any spccifk sche:llC 
under thisprogrninnJc. 

The Committcl!arc unhappy to note that inspite 
u( a speciticaSSltr.ance given to the Committee in 
January, ~ 970 that the matter would be placed bc-
fClre tbe ncxt meeting of the Central Board of FOI es-
try which was 'h~ld in May, 1970, it was acmally 
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br~ugbt befpre the. Board.in February, 197.\ only. 
While th~ ~l)mlllittcc note :.1.\al thc n:prcs:.ntative of 
the Ministry tendw:d an apol~gy for "an inexcusdble 
error", they would like to emphasise that they attach 
the greiltest im.po[~UUlCC to the implementation of the 
r~mendations accepted by Government. They 
would •. thureforc: I iiI; e. the Government to keep a ch)se 
watch so as to ensur~ expeditious implementation of 
the recummenciations accepted by them. In cas~s 

. where it is not pos~ible to implement the J'CC'.)(lllllen-
dation for any re.'1!1on, the matter should be rep(,lll'd 
to the Comnliltee with rea60nli for non-implementa-
tion. 

The Committee regret to note that in spite of 
Gov.emment's a(·.~ptance of the Committee's rCl:cJn' 

mendatkm, no concrete steps appear to have beep 
taken by Gowrnmcnt to ensure that trecs plantrd 
during Vl/lw!11aJUJ/sm'(j ar~ "properly looked rifter ... lfld 
the survival stati.,tics are maintained' as Clceurate1y a<; 

possible. They were specifically assured in January. 
1970 that the COllllllittee's recommendation would be 

. pJaced hefore rhe Central Bo~rd of ForcS'try a. their 
next meeting i.e. in May, t 970 but it 'Nil!; actually 
hrought before the Board in February, j 973. 

. \ 

68 The Committee fully agree with the vi<!ws of the 
Study (Jroup on Farm FOl'cstrY-Extensbn FOI'e'stry 
appointed by the NalionalCommission on Agriculture 
that the V l/11{//IIO"ot.~l/I·a had not made the neees,ar\' 
hnpact 1nd the chiCC reason for its failure was lh"e 
abst"·'(.:C' of pub!k invdvement and publi(. PHl'tldpa-
tion. The C()Jllmjtt~cfeel that Go\:ernm('r,t have 
'1~t"1l unduly long t.me in· awaitinl, the Repmt of the 
Naticy.1ul Commission on Agriculture on Social Forc~-

.. try. They think that it would havl' lx'cn relll'f for 
. Government to have tah'.o s:cps to implement the 
('om:nittl!c', recflllll1lcTldation :md IIi;II,C lle{'e~'aI'Y 

chaJlg'~s at'll' im~Jrove::jl nts in the pn '~ran ~ Illt<; in Iht' 
.:h~bt, (If :be C;)qlmis,,~n's . Rrr,·it. : l'h,:y hopl', Ihat 
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earnest efforts will now be made to make Vanamahot
sava and other 'programmes of tree-plantation a 
success. 

The Committee note that according to the 
position as on 1-4-1971, 67.06 per cent of the forest 
area in the country is covered by working plansJ 
scheme.s as against 50 per cent in 1 968-69. The 
Committee also note that with the proposed provision 
of Rs. 500 lakhs in the Fifth Five Year Plan for the 
purpose about half of the balance forest area in the 
charge of Forest Departments still not covered by 
working plans-schemes will be covered. From the 
study of the position as it was in 1964-65 and as on 
1-4-1971. the Committee find that States like Bihar. 
Jammu and Kashmir, Nagal8'lld and Orissa have not 
made much headway in the prdparation of worki'llg 
plans / schemes. 

The Committee regret to note that Government's 
reply that the enhanced provision in the Fifth Plan 
(Rs. 500 lakhs against Rs. 159 lakhs in the Fourth 
Plan) would help the Forest Departments to com-
plete this important work of bringing the forest area 
under working plans/schemes as quickly as possi-

ble is rather va~ue. While the Committee app're-
ciate Government's difficulties that compilation of 
working plans/schemes de'p'ends· upon ground demar-
cation, availability of maps etc., they consider that 
as working plans are sine qua non of sound forest 
management and about one-third of the total forest 
area of the country has yet to be brought under the 
working plans/schemes, the drawing up of time-bound 
programme for the successful completion of this 
work is of utmost importance. The Committee would 
thereore, reiterate their C,arlier recommendation that 
the feasibility of laying down annual targets for co-
vering the remaining forest area by working plans-
schemes in each State should be examined. 

The Committee are constrained to observe that 
inspite of the fact that they h;ld __ expressed_ oonc~ 
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over the inordinate delay of nearly a decade in April, 
1969, the preparation of forests maps and at loses 
which are considered to be useful to the Forest De-
partments as well as for pUblicity purposes, has not 
been completed as yet and is now expected to be 
completed by March, 1975, It was in 1959 that at 
the instance of Chairman, Central Board of Forestry, 
the preparation of forest maps and atlases, which 
would provide comprehensive information relating to 
the distribution of forest wealth including forest pro-
ducts in various parts of the country, was decided 
upon. The Committee are at a loss to understand 
why the Ministry of Agriculture entrusted this job to 
the Forest Research Institute, which according to 
them, has no facilities of men and material for pre-
paring maps and no expe,rtise in the field of modern 
map-making and did not think it proper to entrust 
this work from the very beginning to the National 
Atla.o; Organisation, which according to them is, per-
haps, the only competent organisation for preparing 
the matic maps. 

The Committee note that the scrutiny of 4 maps 
and the sllpporting data compHed by the Forest Re-
search Institute revealed that the, maps were not 
suitable for publication. They also note that the 
State Forest Departments took 7 to 8 years (from 
1964 to 1971) to supply the. maps and other infor-
mation. The Committee cannot too strongly empha-
sise that this sad state of affairs reflects on the work-
ing of the Ministry in so far as the preparation of 
maps and atlases is concerned. In the dJ;inion of 
the Committee. the time and money spent by the 
Forest Research Institute on the preparation of maps 
has been infructuaus and could have been avoided 
by better planning. 

The Committee hope that the target of completing 
the work of preparation of maps and atlases by 

March, 1975 will be. strictly adhered to. 
.. -.. -- --.-------- ----_ .. _-" 
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22.~~--· - ---;- 94-------ih-;; C~mmittee note- ~h~;ili;-~~ovisions made 

for the development of Forestry since the First Five 
Y C'lr Plan had nol bl:cn adequate (I'od that compared 
to forest revenue earned, the .proportion of expenditure 
on development of fore-sts in, the States is much less. 
The Committee nr~~ unhappy to note that inspite of 
emph41sis biJ in :he NaliO',)al Forest Policy Resolu-
tion, as far buck as 1952, that f~lrestry is a long term 
enterprise and a steady How of funds for sust ined 
forest ()pcr~tions is indispcnsible. ·Government have 
bc.cn unable to 'provide sufficient tinan ~c on a conti-
nuous b"si~ fllr devclo[}ment of forestry so far, They 
feel that unduly long time ,has been taken in imple-

,mcnting the Committee's rcco:nmedation made in 
April, 1969, on the plea th t the Report of the Study 
Group 011 "Forest Economics, Fin'ancing and Budget 

ing" cO'ilstitutcd by the National Commission on Agri-
<rultllre ,is awaited. 

23 95 

.. r"' 

24 110 

The Committee noll: the decision of the Central 
Board of Forestry for the selling u'p of atlcast one 
Forest Development .Corporation by cach Slate. The 

.Committee have no doubt that the matter would be 
vigourouslypul'Sued with the S1' te Governments to 
ensure that every State Government sets lip the, Cor-
'p'orati.on early so that adc.qual" funds on a cO',1tinu-
ous basis are made av. ilable f,or the implementation 
of Forest Deve-Iopment Schemes proposed to be in-
cluded in the Fifth Plan ; ndot~er long te.rm schemcs, 
The Committee f. rthcr rccomm..:nd that the Ministry 

. of Agriculture should keep cl\)se coordination with 
the State (Jovcmments regarding the fundioning of 
the St~leForest Development (',prporations. and be-

. fore the !II art of the Sixth Plan should arrange to 
avaluate the results achieved bv these ('orpor Itions in 
providing fmance for the dcwloplllent of forestry. 

The Committee depli.)re Ih' lklay 'in the rca',,-
praisal of the· National Forcst~o)jcy which was re-
commended by the Committee in A'pril. 1969. They 

------ .. --.~---. - .---- -- ._- _.-."' .. -- .-~---- ...--_._-----
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',lO~C that 1111 re.:ciot pf the report of the National 
ComlJli~~';on on Agriculture, which is expected by 
the end of l'n4 and on receipt of State Govcm-, 
mellI's r~'adioil, t(l the COl11mission's rccol11menda-
tiol'l'~, the Natiollnl Fordt Policy will be finally con-

: . sidered by 1 hI.' CC'I'Itral Board of Forest ry. All this is 
i.ikelyto take considel'flhL:: time. The Committee are 
L1llabk to lIm.kr~tand why it should take Goyernment 
I~.: to 7 ye.:m; to revise "the National Forest Policy. 

, ,fh\.!. Committee fed that del y in reappraising and 
reyj,si,ng the existing policy, hns adversely affected 

,the (kvdop;nent of forestry in the cou'ltry. Tn their 
opinion SUC~\ a r.;vision of the policy should have been 
completed J111!ch earlier. in nny case, well before the 
COnll11cnccmcnl of the Fifth Fiw Year Plan. 

11\ The Committee recommetlu that the revisiotl of 
) the Natiollal hn:st Policy shOUld be eX'p'edited. They 

hope that suitable chatlg(~s in the Annu:II Plans of 
th~ Ministry and State Governments regarding Forestry 
will b~ mad.: on recei .. t of recommendations of the 
Study Group appointed by the National Commission 
on Agri~lIlture, without H'I'1y loss of time. 

12\) Thl.: COil 1 111 i lIeL', arc concerned to note that against 
tt.e IlIr~'Ct of I I,OSO Kms. of roads tCl be constructed 
durin~ the FO'Jrth Five Year Plan, the likely achicve-
mcntby the end of the Plan would be 7,100 Kms, 

. ,onIY--;1 shortf~m (If about 36 per cent. The shortfall 
in tl1rms of financial achievements has been to the 

·Ul'nc ·of arout 20 per cent. The Committee feel that 
the shortfalls viewed in the context of the following 
facts arc di'i ppointin~:-

(i) The Committee in their Original Report had 
recommcnded that special effort~ should be 
made to accelerate thc 'p'rogrammc of im-
provement of communications to link foresl 
arens particularly some of the rich forest 

at high elevation in the Himalayas and othel 
mountHinOlls regions. 
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,the (kvdop;nent of forestry in the cou'ltry. Tn their 
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12\) Thl.: COil 1 111 i lIeL', arc concerned to note that against 
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. ,onIY--;1 shortf~m (If about 36 per cent. The shortfall 
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·Ul'nc ·of arout 20 per cent. The Committee feel that 
the shortfalls viewed in the context of the following 
facts arc di'i ppointin~:-

(i) The Committee in their Original Report had 
recommcnded that special effort~ should be 
made to accelerate thc 'p'rogrammc of im-
provement of communications to link foresl 
arens particularly some of the rich forest 

at high elevation in the Himalayas and othel 
mountHinOlls regions. 
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(ii) 15.4 million hectares of the country's forests 
are either ineccessible or not managed by 
the Forest Departments, on account of lack 
of communications. 

(iii) The present productivity of our forests is low 
and they remain unexploited or partly 

exploited on account of inaccessibility. 

(iv) The present average length of forest roads 
in the country is 1 Krn. for every 11 sq. 
Kms., whereas in advanced countries fOJ 
every Sq. Km. of forest area approximately 
2 Kms. of road on an average, is consider-
ed necessary. 

130 The Committee desire that considering the im-
portant role that the construction of roads is expected 
to play in the development and exploitation of forests 
and forestry and having regard to the fact that achie-
vements required to be made in this sphere are 
stupendous, Government should take effective steps 
to accelerate the programme of development of com-
munications to link forest areas in such a manner 
that the target of 1 Km. of road for every Sq. Km. 
of forest area by the end of the Fifth Plan really 
becomes possible. 

1 31 The Committee regret to note that there was 8 

variation in figures of achievements in the various 
plan periods sup'plied to the Committee at action 
taken stage in early 1970 and those supplied at the 
evidence stage. The Committee have elsewhere 
emph'3sed the need for maintenance of accurate 
statistical data. 

142 The Committee deplore that the Resolution 
passed by the highest policy making body viz. the 
Central Board of Forestry, as far back as in 1959 
on a general desire expressed by the State Govern-
ments about the appointment of a body consisting of 
technical and non-technical 'persons for making an 
assessment and evaluation of forest development 

--_.---_ .. _------------------
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activities in the various States and for rendering 
necessary advice for improvements still remains un-. . 
lDlplemented. This has beCOJD.ea all the more regret-
table that even after acceptance of the Commitee's 
reconunendation in January, 1970, the matter of cons-
tituting an ad hoc Team remains undecided. 

143 The Committee note that Government have 
constituted an Appraisal Team consisting of Inspec-
tor General of Forests and Chief Conservators who 
would make appraisal of various forestry 'PfOgrammcs 
and on receipt of the appraisal, the question of ap-
pointing a team of outside experts would be considered 
by the Central Board of Forestry in May, 1974. The 
Committee consider it important that a 'Periodical 
evaluation of forest developIDoot schemes should be 
carried out by outside experts so as to assess Objective-
ly the results of implementation of these schemes and 
proper utilisation of the funds spent thereon. The 
Committee thereiore reiterate their earlier recommen-
dations to constitute an lid hoc team consisting or 
eminent experts in the field, to evaluate the progress 
made under the various forest develdpment schemeS 
all over the country and to make suggestions for 
improvements therein. 

151 The Committee note that the past performance 
of tbe Statistical Cell in the Forestry Division whicb 
was to be reviewed at the time of review of the 
Central Forestry Commission, has been reviewed 
separately as Government were. hard up of statistics 
and the details were wanting. They, however, feel 
\bat the review undertaken is not sufficiently compre-
hensive and does not fully meet the recommendation 
made by the Committee with respe.ct to review of 
the Statistical Cell and the the Central Forestry Com-
mission. They also feel that a comprehensive review 
should have been undertaken much earlier so that 
complete and accurate statistics were. available before 
frnalising schemes for inclusion in the ~ftb ~ve 
Year Plan. The Committee suggest that In the ligJrt 

,--------,. -------
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of the Report of National Commission on Agriculture 
on 'Forest Policy, Law and Administration', the 
working of the Statistical Cell should be reviewed. 

152 The, Committee note that a Special Central 
Scheme on Forest Statistical Organisation with an 
outlay of Rs. 10 million has been prdposed for the 
Fifth Five Year Plan in the. Central sector and that 
the Planning Commission has agreed to have this 
Central Sector Scheme in the Fifth Five Year Plan. 
The Committee hope that early action would be taken 
to establtsh a suitable organisation so that basic in-
formation and statistical data tegarding Forestry are 
'available for the use of concerned authorities. The 
Committee need hardly emphasise the importance of 
collecting meaningful stastistics covering the activities 
of the Forest Departmel1t aDd proper scrutiny by the 
Centre of the statistics supplied by the States. 

153 The Committee regret to note that the Scheme 
for the 'Establishment of PIa·aning and Statistical Cell' 
which was started in J966--67 for collection of forestry 
data on production and deman,d of forest resources, 
products for fu~u.re forestry, planning has not met 
with sufficient response from States and only three 
States viz. West Bengal, V.P. and Maharashtra have 
established the cells. The Committee hope that with 
the functioning of the, Centr;;il Sector Scheme on 
'Forest Statistical Cen' the two principal difficulties 
high-lighted in the Review of the First Five Year 
Plan about the appraisal and implementation of the 
forest P'fogrammes will he ove'rcome. 

159 The Committee note that the matter regarding 
export of wooden sleepers, whidt were not acceptable 
to rndian Railways, did not ftDd favour with foreign 
markets and the matter had been dropped. The 
COmmittee would Uke Oovemment to ensure that 
",ooden sleepers are disposed' of at reasonable rates 
so lis to avoid lncurrillg Rnyloss on this account. , 

-----_.----------
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35 164 The Cotnmittee are unhappy to note that in 
spite, of specific assurance given to them in December, 
t 969 that their recommendation On Nation's fauna 
would be placed before the Board/its Executive Com-
mittee for their information and further advice in 
the matter, it was not placed before them as a result 
of some misunderstanding between the Central Board 
of Forestry and the Indian Board of Wild Life a~ 

to whom the recommendation of the Committee re-
lated to. The Committee feel that in search a matter· 
Government should have sought clarification fronl 
the Committee and given due attention to 
the.ir recommendation. While noting the regret 
expressed for the omission in this regard, the Com-
mittee would reiterate that they attach the greatest 
importance to the implementation of the recommenda-
tion accepted by Government. They would, there.-
fore, like Government to keep a close watch so as to 
ensure expeditious implementation of the recommenda· 
tions accepted by them. 
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